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SHR;I OM MEHTA: I beg to mover

“that this House do intimate to
BRajya Sabha that the term of office
of the present members of the Com-
mitiee on the Welfare of Scheduled
Castegs and Scheduled Tribes from
Lok Sabha has been extended upto
the last day of the next Session of
Lok Sabha and do recommend to
Rajya Sabha that they do take such
action as they may deem fit in regard
10 the association of the members
of Rajya Sabhg with the said Com-
mittee.”

MR, SPEARER: The mction 1s self-
explanatory. I will put it to the House.
The question is. ¢

“That this House 1o intimate to
Rajya Sabha that the teryn of office
of the present members of the Cem-
mittee on the Welfare nf Scheduled
Castes and Scheduled Tribes from
Lok Sabha has been extended up to
the last day of the next Session of
Lok Sabha and do recommend to
Ra)ya Sabha that thry do tuke such
acfion as they may deem fit in re-
gard to the association of the mem-
bers of Rajya Sabha with the said
Committee.”

The motion was edopted,

1113 hrs.

SUPPLEMENTARY DEMANDs FOR
GRANTS* (GENERAL), 1975-76
And
DEMANDS FOR EXCESS GRANTS*
GENERAL), 1972-73

MR, SPEAKER: Now, we take up
Supplementary Demands for (Grants
(General) and Demands for Excess
Grants (General). There agre some cut
motions by Mr. Ramavatar Shastri,
Shri Madhukar angd Shri Ram Kedao,
but none of them is there to move
them

Distanp No. 12—FOREIGN TRADE AND
ExpoRT PRODUCTTION

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 8,000 cn Bevenue Ac-
count be granted to the President to

& D.EG. (Genl)

defray the charges which wil! come
in coyrse of payment during the yeéar
ending the 31st day of March 1976,
in respect of ‘Foreign Trade and Fx-
port Produetion’.”

DeMaAND NO. 20-~CoAL aAND .LIGNITE

MR. SPEAKER+. Motioss moted

“That a Supplementary sum ot ex-
ceeding Rs. 35,00,00,000 op Capitgl Ae-
count be grantgd to the President to
defray the charges which will come
m course of payment during the year

ending the 31st day of March, 1076

in respect of ‘Coal and Ligmte'.”

DEMAND NO. 40—TRANSFERS T0' STATE
AND UNION Tr.nnrrony,, GOVERNMENTS

MR. SPEAKER: Molion mowved:

“That a Supplementary sum hot ex-
ceeding Rs. 22,50,00,600 on Revenue
Account bé granted to the President
to defray the chargés which will
come in ecourse of paymeat during
the year ending the 31st day of
Moarch, 1976 in respect of “I'ransfers
to State and Union Territory Gov-
ernment’.”

DEMaND NoO. 41—OTHER EXOENDITURE
OF THE, MINISTRY OF FINANCE, -

+

MR, SPEAkER: Motion mt;;red.

“That a Supplementary sum not ex-
ceeding Rs. 60,00,000 on Revenue Ac-
count and not exceeding Rs, 20,00,00,000
on Capital Account be granted to the
President to defray the charges which
will come in course of payment duting
the year ending the 31t day of March,
1976, in respect of ‘Other Expenditure
of the Ministry of Finance'.”

DEMAND No. 58--INDUSTRIES
MR. SPEARER: Motion moved.

“That a Supplementary sum not éx-
ceeding Rs. 23,71 10,000 on Capital Ac-
count be granted to the dent tn
defray the charges which wil} come in
course of paymedt during the yesr

*“Introduction with the recommendation of the President.
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ending the 31ist day of March 1076, in
respect of ‘Industries’.”

DEMaND NoO. 70-—PETROLEUM AND
PETRO-CHEMICALS INDUSTRIES

MR, SPEAKER: Motion moved.

“The$ a Supplementary sum not
exceeding Rs. 15,45,00,000 on Capital
Account be granted to the President
fo defray the charges which will
come in course ¢of payment during
the year ending the 31st day of
March, 1876, in respect of ‘Petroleum
snd Petro-Chernicals Industries'’.”

DeMand NO., T71—FeRTILIZER  AND
CHEMICALS INDUSTRIES

MR, SPEAKER: Motion moved.

“That a Supplementary sum not
exceeding Rs. 31,00,00,000 on Capital
Account be grented to the Presgident
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1976, in ypespect of ‘Fertilizer
and Chemicals Industries’,”

Demanp No. 1-—-MINISTRY OF DEFENCE

MR, SPEAKER: Motion moved.

“That a sum of Rs. 62,179 be granted
to the President to make good an ex-
cess on the grant in respect of ‘Min:-
stry of Defence’ for the year ended the
51st day o March 1873.”

DemaNp No. 2-—DEFENCE
EFrECTIVE—ARMY

MR. SPEAKER: Motion moved.

“That a sum of Rs 45,78.47,342 be
gzented to the President to make
good an exvess on the grant in res.
pect of ‘Defence Services, Effective—
Army* for the year ended the 3lst
day of March, 1973.”

SErvICES,

DeEMAND NO. 4—DEFENCE  SERVICES,
EFFECTIVE—

AR FORCE
MR, SFEAKER: Motion moved.

“That & surd of Rs. 518,635,178 be
granded tt the Presidemt to make good

Suppl. D.G. (Genl) & 16
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an excess on the grant in respect of
‘Defence Services Effective—Air Force’,
for the year ended the 31st day of
March, 1973,

Demanp No. 15-—-SraMps
MR, SPEAKER: Motion moved,

“That a sum of Rs. 83,01,244 be gran-
ted to the Pregident to make good an
excess on grant in respect of
‘Stamps’ for the year ended the 3ist
day of March, 1973.’

DeEmMAND No. 18—MINT
MR. SPEAKER: Motion moved:

“That a sum of Rs, 5.30,8468 be gran-
ted to the President to make good an
excess on the grant in respect of ‘Minit’
for the year ended the 31st day of
March 1973."

DEMAND NO. 19—PENSIONS AND OTHER
RETIREMENT BENEFITS

MR, SPEAKER: Motion moved.

“That a sum of Rg. 24,94,087 ba gran-
ted to the President to make good an
excess on the grant in respect of ‘Pen-
sions and other Retirement Benefits’
for the year ended the 313t day of
March, 1973.”

Drvand No. 20—Optum FACTORIES AND
ALKAaLOID WORKS

MR. SPEAKER: Motion moved:

“That a sum of Rs. 189,929 Dbe
granted to the President to make good
an excess on the grant in respect
of ‘Opium Factories and Alkaloid
Works' for the year gnded the 31lst day
of March, 1973.”

Demanp No. 21—OreeErR REVENUEZ Ex-
PENDITURE OF THE MINISTRY OF FINANCE

MR. SPEAKER: Motion

“That a sum of Rs, 789,77414 be
granted to the President to make good
an excess on the grant in respect of
‘Other Revenue Expenditure of the
Ministry of Finance’ for the year ended
the 3ist day of March, 1073.”

moved:
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MR, BPEAKER: Motion moved.

“That a sum of Rs 9,71,550 be gran-
ted to the President to make good an
s«xcess on the grant in respect of ‘Fo-
rest’ for the year ended the 3ist day
of March, 1973.”

DeEMAND NO. 47-—-ANDAMAN AND NICO-
BAR ISLANDS

MR, SPEAKER: Motion moved.

“That g sum of Hs 91538008 re
granted to the President to make gnoa
an excess on the grant in resrect of
‘Andaman and Nicobar Islands’ for
the year ended the 31st day of March,
1973.”

DEMAND NO 48—ARUNACHAL PRADESH

MR. SPEAKER: Motion moved:

“That a sum of Rs, 3996951 be
granteg to the President to make gooa
an excess on the grant in regpect o1
“Arunachal Pradesh’ for the year ended
the 31st day of March, 1973.”

DEMAND NO. 52--MINISTRY Or INDUS-
TRIAL DEVELOPMENT

MR, SPEAKER: Motion moved.

“That a sum of Rs, 17,909 be gran.
ted to the President to make good on
-excesg on the grant in regpect of ‘Mini-
stry of Industrial Development’ for wne
year ended the 31st day of March,
1973

Devaxy NoO. 57--INFORMATION AND
PuBLICITY

MR, SPEAKER: Motion moved.

“That a sum of Rs. 2,9J,625 be gran.
ted to the President to make good an
excess on the grant in respect of In-
formation and Publictty’ for the year
«ended the 31st day ot March 1878

& DEG. (Genl)
DrManp NoO. 70—Roabs

MR. SPEAKER: Motion moved:

“That a sum of Rs. 49,331,750 be
granted to the President to make good
8n excess on the grant in respect of
‘Roads’ for the year ended the 3ist day
of March, 1973.”

DemaNp NoO. 72--.LIGHTHOUSER AND
LIGHTSHIpS

MR. SPEAKER; Motion moved-

“That a sum of Rs, 6,15,439 be gran-
ted to the President t0o make good an
excess on the grant in respect of ‘Light-
houges and Lightships’ for the year
ended the 31st day of March 1973."

Demanp No. 82—MINISTRY OF WORKS
AND Housmnec

MR. SPEAKER: Motion noved:

“That a sum of Rs. 18.29,176 be gran-
ted to the President to make good an
excess on the grunt in respect of ‘Mini-
stry of Works and Housing’ for the
year ended the 31st day of March,
1973.”

DrMAND No. 83-—PUBLIC WORKS

MR. SPEAKER: Motion moved:

“That a sum of Rs. 6,60,22,094 be
granteq to the President to make good
an excess on the grant in respect of
‘Public Works’ for the year ended the
31st day of March, 1975.”

Denanp No. 89«~POSTS AND TELEGRAPHS
WORKING EXPENSES

MR. SPEAKER° Motion moved:

“That a sum of Rs. 60,62,843 be gran-
ted to the President to make food an
excess on the grant in respect of ‘Postg
and Telegraphs Working Expenses' for
the year ended the 31st day of March,
1973."

”r
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DeMand No...: 104—Darimcs  CariraL
Qurtay
MR. SPEAKER: Motion moved:

“That a' sum of Rs, 16,32,71 ?61 be
granted to the President to make good
an excess.on the ‘gramt in respect of
‘Defence Capital Outlay’ for the year
ended the 31st day of March, 1973."

DEMAND No. 113—LQANS AND ADVANCE]
" BY 'HE CENTRAL (OVERNMENT

MR. SPEAKER: Motion

“That a sum of Rs. 19,19,97,205 be
granted to the President to make good
an excess on the grant in respect of
‘Loans anqd Advences vy the Central
Government’ for the year ented the
81st day of March, 1973.”

moved :

Drymane No. 117—Carrta  OUTIAY OF
Tae MINISTRy Op HEMLTR AND FAMILY
PLANNING
MR. SPEAKER: Motion moved:
*That a sum of Rs. 1,10,.32,614 be
granted to the President to make good
an excess on the grant in respect of
‘Capita] Outlay of the Ministry of
Héalth and Family Planning’ for the
year ended the 31st day of March,

1973,”

!

DeMaAND No. 118—Cazitar Outray IN
UNION TERRITORIES

MR. SPEAKER: Motion moved:

"‘That a sum of Rs, 2,48 60.086 be
granted to the President to make good
an excess on the grant in respect of
‘Capital Outlay in Union Territories’
for the year ended the 31st day of
March, 1973.”

DrManp NoO, 126—Carital, OUTLAY ON
Roaps

MR. SPEAKER: Motion moved:

“That a sum of Rs 3, 18,85,536 be
granted to the President to make good
sn excess on the grant in respect of
‘Capital Qutlay on Roads' for the year:
ended the 31st day of March, 1973.”

‘Suppl. ‘DG, (G:ol) & 20
DEC, (Genl) .

DEMAND WO, 188—Drrur Carrral OuTLAY
MR, SPEAKER: Meotion moved: °

“That a sum of Rs, 19,85566. be
granted to the President to, make good.
an excess on the grant in respect of
‘Delhi Capital Outlay for the yesr end-
ed the 31st day of March. 1973.”

The demandg are now before the
House,

SHRI 8. M. BANERJEE (Kanpur) I
would confine myself to Demands 41,
59 and 2. Let me start from Demand
No. 41 and bring the subject of the
accumulated dearnesg allowapce and
the arrears which are legitimately due
to the Central Government employees.
This month itself our Joint Consulta-
tive Machinery met the hon. Minister,
Shri C. Subranmaniam and he was
assisted by his colleague, Sardar Swa.
ran Singh, along with the Secretary
for Finance and others who were pre-
sent and we continued discussions for
for more than hours. We gave our argu.
ments and we were assured that the
next meeting will be called last week
which has passed and finally a decision
will he given, The Government had
admitted that six or five instalments
are due to the Central Government

"employees from the 1st of Octobher,

1974. There is no doubt whatsoever
on that point. They want us to re-
congider the pre<ent formula which is
a modified formula after the submis-
sion of the Pay Commission report.

The Third Pay Commission sub-
mitted its report and the Government
very kindly agreed to that. A dialogue
between the Governient and the staff
representatives continued for a con.
siderably long time after which this
modified D.A. formula was approved
by the Government and implemented.
Now the Finance Setretary or Govern.
ment, T must say, want us to revert
back to the Pay Commission ‘formula
which according to us was extremely
reactionary.

What is the difference bhetween the
Pay Coammisgion’s D.A. formuls  and
the modified formula? The Pay Com-
migsion recommended there should be
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an average rise of 10 points and sfter
negotiations, Government agreed on
8 points, - Thé Pay Commission recom-
mended that for the lowest category
of employees drawing salary upto
Rs. 300 p.m. there should be 95 per cent
neutralisation, but as per modified
formula they should be given 100 per
cent neutralisation because they are
the lowest in the society and in their
case the line between hunger and
anger is becoming thinner day by day.
We accepted that.

So far as periodicity is concerned,
whenever price rises Government
should automatically declare slab of
dearnegg allowance. Now, Government
wants us to consider that this should
be linked up with the annual budget
and only once a year D.A. should be
revised. This is again against the for-
mula which Government had accepted
after modificfiation.

The most objectionable formula is
the quantum of dearness allowance.
The modified formula at present 15 that
4 per cent 1n the case of Class IV and
3 per cent m the case of Class III
should be given. Now they want us
10 accept a change in that, They
want us to accept 3 per cent and 2%
per cent respectively. They have
quoted that thus has been done by the
Maharashtra Government. Shr: Pranab
Kumar Mukherjee is here. 1 wish Shn
Subramaniam to be here It iz told
that the prices are coming down. Day
in and day out Government through
All India Radio, Television and
through the news paper say that the
prices are coming down. Figures and
statistics are given to show that the
prices of all commodities have come
down. It is true that prices of certajn
commodities have come down beyond
expectation, for example mustard oil,
dalda, postman oil and some other
. commudiﬁga, But again the priceg are
rising. So, if the Government’s state.
ment is correct that the prices are
coming down, what ig their fear? There
will be no occasian for future dearness
allowance. Why should they ask us
to change the formula. IUTC, HMS or
Indian National Trade Union Congress.

& D.EG. (Genl)

may readily agree to deliberalise the-
formula, why should we decept that?
After struggle, aftet- negdtiations, we
got Pay Commission’s forrhula, which
according fo us was re-actionary,.
modified to the inteérests of the em.-
ployees. Now Government, because
they failed miserably to hold the price
line, want us to change the formula.

The Pay Commission hag said 1f the!
price index goes beyond 272, then
either the same formula should con-
tinue or revision should teke place,
It any nay revision takes place, I am'
all for it; but that has been ruled out.
1 want the Governmeént to consider
this. What is their objection now?'
For 33 or 4 crores, they are going to:
deprive 30 lakhs of employees of their
legitimate dues, of five instalments of
DA. 1 would not say more about it
There was & meeting which was to
have taken place last week. Mr.
Pranab Kumar Mukherjee is here. I
would request him to consult his senior
colleague and declare their final deci.
sion in this House, Whatever I say,
will not come in newspapers. what.
ever he sayg will be broadcast over
AIR and will come in newspapérs. Let
their final decision be announced. Do
not tire the patience of Government
employees. They have pledged their
unconditional support to Shrimati
Indira Gandhi and her economic poli-
cies which she has announced. 1 don't
make it a condition saying, unless you
pay thig thevy will not improve in their
work. That is not the thing. They have
already done it in 1962, 1965 and in
1975 and even today they are working
hard. Reactionary forces could not
grab the central government employees.
J. P, tried his best; in the Boat Club
meeting he said something, but they
have not been accepted by the Central
Government employees. They have
stood ageinst reaction, I request Mr.
Pranab Kumar Mukherjee-to announce
in the House whether they are going
to have a meeting this week, and we
are prepared to discuss; let him an.
nounce the mode of payment whether
it can be in cash or in some other form
we can discuss. 1 do not know why



23 Suppl. D.G, (Genl) & JULY 28, 1978

D.EG. (Genl,)
I(shri 8. M. Banerjee]

‘in the case of Central Government
.employees alone they are thinking so
Jouch in regard to payment of D.A.
whereas in the case or employees of
.public undertakings they have been
paid. Why should this question of
‘Inflation’ be brought in only in the
.case of Central Government employees
but not so in the case of employees of
public sector undertakings? I do not
.understand this. I request him not to
disappoint, not to frustrate the feel-
ings of Central Government employees,
The Finance Minister was extremely
~sympathetic during the meeting. Even
Sardar Swaran Singh assured us that
we would take a decision soon. Let the
Minister rise above the bureaucrats
and give a decision imm-21iately, We
are prepared to accept any formula
that is mutually agreed ucon. If you
take any decision on the basis of
emergency it would not be good and
-the people will not take it lying down.
I am not threatening, but [ wish res-
pecttully to point out that a time has
come for you to take a final decision.
formula for the payment of DA, the
mode of payment etc. We are prepared
to discuss and arrive at a reasonable
solution.

Y come to my second point. This is
regarding agricultural prices. Prices of
wheat; rice and other coarse grains
have come down in some of the States.
Whit apout sugar? From Rs. 5 it came
down to Rs. 4/50 or Rs. 4/20. But
suddenly the prices are going up. 1
am not talking of the statistics. I go
to bazar myself and purchase things.

But the price has not come down to
that extent when here is more produc-
tion of sugar—here is a record pro-
duction of sugar (Interruptions).

SHR!I M. RAM GOPAL REDDY
(Nizamabad): The official price of
sugar is Rs. 142 per bag which in-
cludes Central Excise tax

SHRI S. M. BANERJEE: Uniortun.
ately, we ‘purchage gugar only in hiles!
‘1 say that there should be a discussion

Suw D.G. (Genl) &
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in this House whether the price of
sugar has actually gone down or is it
as a result of fear of using MISA that
the price of sugar has come down. I
say that the price of sugar hag come
down as a result of certain measures
taken by the Government.

I would like to take this apportunity
of informing you as to how the multi.
national corporationg are sabotaging
the production. You know the price of
dalda—a four kilo tin of Dalda~—came
down Irom Rs. 5 to Rs. 42. We are
extremely happy to learn this. I have
been told by our Federation that the
Dalda factory at Ghaziabad owmed
by the Hindustan Levers has stopped
the production of dalda completely just
to raise the price of it. I want to
know if this is true or not. How is it
that in spite of the Prime Minister’s
statement, instead of maximising the
production they have stopped produc-
ing it? I want to know whether they
can be put behind the bar for this?
I am sure, when Shri Shinde makes a
statement, he will tell us something
as far as Hindustan Lever is concerned
whether it is a fact that their factory
at Ghaziabad has reduced production
instead of producing more.

How is it that even after decontrol,
they are not utilising the full produe-
tion capacity in their Ghaziabad fac-
tory? In their Ghaziabad factory
alone where the capacity is about 450
tons per week, they were producing
only 200 tons per week. After the
price has fallen, they are producing
only 100 tons a week. I mention this
with full authority. The capacity was
450 tons per week before emergency
and they are manufacturing only 200
tonse per week after the emergency.
In fact, after the emergency ihe pro-
duction should have shot up and after
hearing the statement of the Prime
Minister and the T.V. interview with
All India Radio, why they have decid-
ed to reduce the praduction to 200 tons
ner week. The Government is anxi-
ous to see that the manufacturer uti.
lises the full capacity of the factory.
The Hindustan Lever at Ghaziabad



28 Suppl. D.G. (Genl) SRAVANA ¢, 1897 (FAKA) Buppl. D.G. (Genl.) 26

& DE.G, (Geni)

should be prosecuted either wunder
DJIR. or under MISA. If they are
not prosecuted, in that case, 1 sna]] be
constrained to believe that tne MIBA
and the DIR are meant for the small
shopkeepers and not for the manufac.-
turers like the multi-national corpora-
tion. I have also written letters to
the Minister. Why should they not cut
down the expenditure when Hindustan
Lever is spending Rs. 20 lakhs a year;
on their personnel conference Rs. 10
lakhs a year; on the FRO’s conference
Rs 60 lakhg a year; for litigation Rs. 30
lakhs a year; for their study tours Rs. 5
lakhs a year and for their guest houses
Rs. 4 lakhs a year.

I bave written a letter to say that
there 1s no control as far as the muiti-
national corporation 1g concerned—
whether 1t be Hindustan Lever or
Phihps or any other company. I would
1equest the hon. Minister, Shr1 Pranab
Kumar Mukherjee to kindly take note
of that and 1 want a reply either from
the Food Minister or from Shri
Mukherjee whosoever can reply to
this

My last point .s on Demand No. 59
—National Textile Corporation. We
were extremely happy when 103 sick
textile mills were taken over by Gov-
ernment. You might remember that
my hon. fr.end, Dr, Ranen Sen, Shri-
mat: Parvati Krishnan and others
made an appeal to the Government that
they should take over the textile in-
dustry as a whole. It is no use taking
over the sick textile mills only. Some-
how or other these textile mills have
been converted into junks. The money
taken from the financial institutions
was not used for the purpose of
modernisation of textile mills. For
want of machinery for modernisation
of textile mills, many of them are
stil] in a fAix, I do not know whether
this Rs. 2.3 crores which has been
sought for in the Supplementary
Grants will be sufficient.

Taking advantage of this Demand, 1
would like to mention about two mills,
namely, Muir Mill and Victoria Mill

which have been taken over by the
National Textiue Corporation. These
two mills at the time of their be:ng
taken over were running at a mofl out
aue to the msmanagement__ ot iae
General Managers of these two mills
they have started runming ai a loss.
You will be surprised to know that the
General Manager of the Muir Mill, Mr.
Narang declared a massive lay.off of
the workers on the 27th June whereas
the Emergency was declared on the
26th June. This has happeuned because
of the m-effitiency of the General
Manager. The General,Manager knew
there wag a crack in the roof of a
spinning department and suddenly he
realised that the workers cannot wcrk
safely under that roof. I request for
an investigation into the whole matter.
I am happy to say that Mr Pa: .nd
Mr Maurya have assured that a team
will be sent there to investigate the
whole thing. Sir, if it is found that
these two mills are running at a loss
because of certain financial conditions
and not due to mis-management, [ am
prepared to resign. I know the workers
who work 1n these mills. Mr. Singh-
ania was running this mill at a profit.
I reocuest for a proper investigation in
the working of these mills.

Now, I come to another point [
would request the hon. M'nisters, Shn
Pai, Prof Chattopadhvaya and Shn
Maurya to take over snother two
cotton mills, namely, Laxmi Rattan
Cotton Mill and Etharton West MIll.
The Chief Minister of U.P. fook a
decision that these two mills will be
taken over He made an announce-
ment to this effect on the 7th June
in Kanpur. Afier he made the an-
nouncement I approached the Centre
for taking over under National Tex.
tile Corporation the Laxmi Rattan
Cotton Mill. The Centre agreed to 1t
on the basis of an investigation report
Sir, Laxmi Rattan Cotton Mill s
headed by Shri Ram Rattan Gupta,
one of the most famous men of India-
for non.payment of Government reve-
nue. Rs. 31 lakhs were due froin him-
on account of tax payment. He got
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this amount written off through Dr.
Reddy, Governor of UP. Thinks to
Mr. Ganesh when he was in the Fin-
ance Ministry he got the case re-open.
ed but I am sure this money cannot
be realised from Mr. Gupta. Now, he
wants to run thig mill again. For the
‘ast eight to nine months 8,000 work-
ers belonging to Laxmi Rattan Cotton
Mill are just rottine on the streets.
“When a de¢ision has keen taken both
by the Centre and the State. I want
to know why nationalisation does not
take place of this mill. Now, I am
‘told, it is being said that Rs. 3 crores
are needed for taking over this mill
If more delay takes place Mr. Ram
Rattan Gupta is going to sell off both
moveable and immovable property be-
Jonging to this mill. I know his assets
are more than the liabilities. The
-people of Kanpur are extremely sore
that for the last 8 to 9 months they
ard starving on the streets. When I go
to Kanpur and ask the workers to
support Mrs. Gandhi’'s policies then
they a¥k me a guestionr Whether we
should remain starving when she has
assured that workers will be given
-their due share in the mills,

With these words I accept this
amount although a provision should
“have been made for nationalisation
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& ff wgr w7 oFaT 8, SfFT 97 A
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g wenr e e ot gf @) 92w
ad ATH TATY A7 gz et Y X
wrr e 1 e s o 9
ey ¥y Afent § | Fagred w0 T,
|15 0 o o ¥ Wy a¥ § ) I ax
& qTA-w1H ¥ wr§ sqweay 4 ¥ 1 39~
afcage At =g gfvar adt § e aravane
¥ w1 ovy qrew W AEY § | FO-wEd
¥ sy fefigwr arg vy g & | 4@
fore arg & Ty Ia¥ wiwwrioay £ or
FT % ¥Ta7 wrfgy {6 ad ga% aqw
& ar o | wgt gAY ATR wwEy &, AN
qT T FT T A E ) pd-ae &
wfwwrfl ok | gfaw ¥ afuwrfan
%Y W qIA F1 SqTR TFAT ATFEQ | Al
aar AgY feay strar § s ofa aw @
THR &Y guzArd QAT 1 F g ad
¥q AT sav feerrar g, afwa oy a%
¥o T & arar § | ¥ geeard fefege
A% AT =2 Ifara £ Freeady F o
gt & )

war W g ¥ AV F N MA
TR, AR IO G T AT HEIAE
forg wAT-wrde fafesdt &1 faavraw
&Y raT ¥ 1T T A IZA § AT Q-
VT Hfaq g ¥ gy &1 & AW
¥ $HT FT A T WAY § Iq AR
HT FTETH AAAT § | WL A2W FIHT
W qary ¥ 55 A w7 awdl g, O
YT AAET ®) ABATLOE QR WY
M Fifaw 1 AW FAT 1YY,
A a1y ¥ oAl ¥ well-urdT wizw Wy
A FT A1 A gHewTA, & @AW
agrEar qgad | afes avl aF AR
T gu & Fratfaq agr fear o
awT & |

& srar g fF o g OF wriaw
goe ¥ Fquc @ § Afer wa
gweArd qowe gt et K & @
qrpg 3 T T AT ATy Wiy |
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fxy FEt el vy gt &
qTE AWTET WiTy a7 Mz uifay §,
¥ a1g & fal o o somsw e ¥ 1w
¥ wfafow fefew ¥ ) sy i@
ey & fag wagy feay sy 1 wew
FOPTT qqT ¥AT ORI ¥ frorsr
T & ¥ far w1 feve fear
HTY | W FLHL Y A F17 TE
[EAT §, A AW GTHTHY ATHT qeql
*1 9g 1% FE & fag wgr 9y

ATHTT WY W F AT o gErd
Fgiy A 7@ ool F qfrd W
FAwT forr avar §, afer w7
Y Tt & ofard & fag SR
2y FY F syyear A &) W A A
AT § AT IAN ATAT HIX ATH KRN 7
ZAME FAT Arfgy, avfs w1 pfzar
A 9T 9% of@rd st §o wga @
ST /& | ATqT T o7 Frav fwar mrw

gere frafie o o dar & far -var
&, 39 7 agd &30 fgent g wew
aqr FHATCET Y e ¥ T Frar §
g WAL FS AXATEST A2 T sqaeqT
T Y wd, A 9fd #9 X ey 37
geeArdl 1 % are fY wiwit | Afew
FTHTT I AL FL Q1T & | A s
faafagi ¥ Seea G aret qaeaTay w7
ATYTA G F AT § | IF FAA IR
afear &1 garw A &, afew Iw we A
ATT ®T GAET § | ATAWFAT TT ATX
¥ g fH gk a@ a® guw Tofaay
qF S99 &Tq | S ¥ S 9&T
oY g IEWT LW AT F far
srgwar ¢ Afew gg ff D
qraT | gAT agt weer 9. fewror &
IV IMEAT TN KT @ 1 WA
FgT & AT q%A H qr § fa sy
A g2 fawr sy gy srgar IR Uw
sy afr At | g 1R s az
rnfge o dwfer a3 go ¥ Afew
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gk qagE W R srr AR 41
rad fory € Sur dver A g & 1 @@
=% dwifas §, et v & fogat a3
gea E_feT agant afi frav v 3
U FT EAH QT A qrAT & | 0T A
&% & av R ol ¥ wr awar ) Afew
qg™ Ig% fau #.§ Iy drr w3 faer-
a7 ATfEn | AW STHYC ¥ WY AA
G eAT &3 g K ST Fr oA &
%9 AT faerar amga § e A% sniAr
FE 5 ¥ AT A W G H AW
#1 78 § T o oo aETaRT R
# qra § wg Swforrsr agroar S¥L SN
FT S%E TG WL I&& fag A
et frers wiife ag gl ow oY
W areaT § 1

MR. SPEAKER: Mr. Shastrl, I have
considered your Cut Motions and have
taken them as read and moved. But
I am not calling you now to speak on
that.

SHRI RAMAVATAR  SHASTRI

(Patna): 1 beg to move;

“That the demand for a supple.
mentary grant of a sum not exceed-
ing Rs. 3,000 in respect of to.egn
trade and export product.on be
reduced by Rs., 100.”

{Failure to nationalise foreign
trade (1)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,000 in respect of foreign
trade and export production be
reduced by Rs. 100.”

[Failure to check over-invoicing
and under-invoicing (2)7.

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,000 in respect of foreign
trade and export production be

[#ailure in finding a solution of
the problems of the weavers (3)].
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“That the demand for 3 supple-
mentary grant of a gum not exceed-
ing Rs. 3,000 in respect of foreign
trade and export production be
reduced hy Rs, 100.”

[Need to provide special assist.-
ance to the weavers (4)]. h

“That the demand for a supple.
mentary grant of a sum not exceed.
ing Rs. 3,000 in respect of foreign
trade mnd export production be
reduced by Rs. 100.”

[Need to supply yam at cheap
rates to the weavers (5)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,000 in respect of tore.gn
trade and export production be
reduced by Rs, 100.”

[Failure to stop the irregulanrities
in the distribution ¢f yarn to the
weavers (6)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,000 in respect of foreign
trade and export production bhe
reduced by Rs, 100.”

[Failure to check black-marketing
in yarn (7)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,000 m respect of foreign
trade and export production be
reduced by Rs. 100.”

[Faillure to end unemployment
among the weavers (8)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,000 mn respect of foreign
trade and export production be
reduced by Rs, 100.”

[Failure of the Government to
purchase yarn lying with the
weavers (9)].

“That the demand for a supple-
mentary grant of a sum not exceed.-
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ing Rs. 35,00,00,000 in respect of coalk

and lignite be reduced by Rs. 100.”

[Need to reduce the price of soft
coke (10)].

“That the demand for a supple-
mentary grant of a gsum not exceed-
ing Rs. 35,00,00,000 in respect of

coal and lignite be reduced by Rs.
100.”

[Need to take over coal mines
operafing illegally (11)).

“That the demand for a supple-
mentary grant of a sum not exceed-
mg Rs, 35,00,00,000 in respect of

coal and lignite be reduced by Rs.
100.”

[Faijlure to nationalise private coal
mines in Santhal Pargena, Hazari-
bagh and other districts (12)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 55,00,00,000 in respect of
coal and lignite ve reduced by Rs.
100.”

[Failure of coal m:nes authorities
to check murders and goondaism iD
toal mineg (13)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 35,00,00,000 i, respect of
coal and lignite be reduced by Rs.
100.”

{Need to transport coal by trains
instead of trucks so as to reduce the-
price of soft coke (14)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs, 35,00,00,000 in respect of
coal and lignite be reduced by
Rs. 100

[Need to associate workers and’
their representatives in the manage-
ment of coal mines in order to in.
crease coal production and to segre-
gate elements responsible for sabot-
age (15)1.
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“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 35,00,00,000 in respect of coal
and lignite be reduced by Rs. 100.”

[Need to form Joint Committees
of AITUC, INTUC and Hind Maz-
door Sabha to ensure smooth func-
tioning of mines (16)1.

“That the demand for a supple-
mentary grant of a sum not exceed.
ing Rs. 23,71,10,000 in respect of
industries be reduc:d by Rs, 100.”

[Failurte to nationalise all cotton
mills (17)1.

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 23,71,10,000 in respect of
industries be reduceq by Rs. 100.”

[Wrong and anti-people policy of
increasing the prices of controlled

cloth (18)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs, 15,45,00,000 in respect of
Petroleum and Petro-Chemicals In.
dustries be reduced by Rs. 100.”

[Failure to set up a petro-chemi.-
cal factory in Barauni (19)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 31,00,00,000 in respect of
fertilizer and chemicals industries be
veduced by Rs, 100.”

[Need to nationalise all private
pharmaceutical companies (20)].

“That the demand for a supple-
r-=nlary grant of a sum not exceed-
ing Rs. 31,00,00,000 in respect of
fertilizer and chemicals industries be
reduced by Rs. 100.”

[Need to reduce the prices of es-
sential drugs 21)].

“That the demand for a supple-
mentary grant of a sum not exceed.-
ing Rs, 31,00,00,000 in respect of

1188 L.S.—2
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fertilizer and chemicals industries be
reduced by Rs. 100.”

[Failure to remove the ghortage of
medicines meant for the cure of
black fever (22)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs, 31,00,00,000 in respect of
fertilizer and chemicals industries be
reduced by Rs. 100.”

[Failure to check remittances of
profits by foreign drug companies
(23)1.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr, Speaker, Sir, I
would like to speak on Demands 12
and 59. Sir, Demand No. 12 relates
to the clearance of handloom stocks
which are accumulated in the vari-
ous States. This is a perpetual and
perennial problem which exists now
and the Government is not doing any-
thing to protect the handloom weavers
and ensure the clearance of this stock
particularly neglected is the co-ope-
rative sector in the handlooms. For
instance, I have already brought to
the notice of the Minister the fact
that the Handloom Expory Corporation
continuously buys stocks for expert
from the various big privaie master
weavers and other big handloom mag-
nates. But when the co-operative
societies—after they had been form-
ed—approached the Handloom Ex-
port Corporation, their plea fell on
deaf ears, They are now having
large quantities of stocks with them.
The Government keeps on talking as
to how it is in favour of the ro-opera-
tive sector. But it is again the vested
interests who are getting mnre and
more favours in this country and yet
the co-operative sector is continuous-
ly being neglected and if an analysis
is made of the accumulated stock,
particularly in my State—Tamil Nadu
~—you will find that the accumulated
steck with the small co-operative
eompanies that exist is far greater
than that which exists with the other
handloom units that are in our State.
Therefore, I would appeal to the Mi-
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nister that in clearing the handloom
stocks, particular »riorities and pre-
ferences should be given to the co-
operalive sector because it is only by
so doing that you will be able also
to check mal-practices that are there
in the yarn market, in the cotton mar-
ket and in other ancillary market in
our country.

Secondly, Sir, Demand No. 59 s
about the National Textile Corpora-
tion. Now, on the National Textile
Corporation. my colleague Mr, Baner-
jee has alrealy made certain com-
ments and I am in full agreement with
him. I have already brought to the
notice of the Minister the fact that
in this period of emergency when the
people of this country are peing cal-
led upon to help implement the 20~
point economic programme that has
been announced by the Prime Minis-
ter on behalf of the Government at
this time, we find that in the Textile
Industry, one after the other, each
unit is resorting to lay off. Is this the
way that the production is going to
be increased? Is this the way that
the productivity is going to be in-
creased? Is this the way that the em-
ployment potential is also going to be
increased? Far from increasing the
employment potential, you are going
to add on to the hig unweildy army
of unemployed that is already exist-
ing in our country. Take for instance,
the Kaveri Mills, Pudukkotai. I have
already drawn the attention of the
Minister. He has been good cnough
to take up that issue. But th> matter
brooks no delay. You may turn round
and ask me: Has this matter been ex-
amined, is there a report from a
Committee, are you still going through
the ageold, defunct and totally foz-
2ilised procedures?

Why then ta’k of emergency?® Sure-
ly emergency really denotes that we
are all working with a sense of ur-
gency in order to meet thosa prob-
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lems that are there before our industry
and before our people. Thesefore, you
should be in a position to cut across
procedures ihat take you to & court
of law because we have seen how the
courts of law in this couniry have
been more often than not interpreting
law rather than rendering justice and
it is for justice that the workers have
come to you. They are interested in
seeing that the mill is kept open, that
production continues, that targets of
cloth production are achieved. How
can they do that when there is mis-
management in the mill when the
menagement is playing dudks and
drakes with the finances of the mill
in this way leading to a lay off
and closure. Similarly there are
the Madurai miils in Vikramasinga-
puram in Tamilnadu where again there
is a lay off. Gwalior Rayons have
declared a lay off. It is verv signifi-
cent the same FBirla who 15  there
behind the Hindustan Times and who
headed a deputation to the Prime Mi-
nister declaring all support in this pe-
riod of emergency for impl~mentation
of the economic programme Jas alsc
declared a lay off and there ave thous-
ands of workers in Calicut who are
out of job. Therefore, I should request
the Ministry and the Mmister who is
a dynamic, yvoung and sprigntly figure
to move with the dyvnamism of the
youth that is there with him and see
that the textile industry is nationalised
and taken over by the Government,
by the people. completely so that the
textile magnates who have earned
super profits for all the years, for
nearly a century are now brought un-
der control and the texlile industry
plays the role that it is calleg upon to
play in our national economy.

One of the items coming wunder
Demand No. 71 is IDPL. T am sure the
hon. Minister will agree with me that
after the hon, Minister intervened and
the friction that existed in this factory
had been overcome and certain under-
standing was built between the man-
agement and thke workers, produc-
tion has improved and conditions were
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much better. Stil] there are some
points that have to be lnoked into
the IDPL is a commercial undertaking
of the public sector. The industrial
workers here are paid according to
the Pay Commission’s recommenda-
tioms. It ig not industrial wage that they
are paid. Most of the workers are
technicians and many of ithem  are
B.Sc.,, M.Sc,, nnd graduates and they
are working in the public sector in-
dustry becausg they are public sec-
tor minded. Shouvld they go to the
private sector, That is one of the high-
est paid industries in the country.
There 13 no rationale in the wage
structure in the drug industry. The
workers are treated in such a manner
that gradually they are getting more
and more demorslised. Not thai they
are asking for the sky or enormously
high wages. Their demand is. firstly,
in regard to bonus; give us what is
our due in relation to what we have
produced for ithe IDPL, for the coun-
try. At the same time they also ask
for rationalisation of thely wage struc-
ture hecause after all the Thirg Pay
Ccmmission was not seized of the
various problems of the IDPL., They
had no conception of what are the
various technicalities of tha. industry
as it is run. Yet just because they
happened to be a public sector indus-
try, they are ireated in this abcolutely
charlatan manner because there are
certain officials who are sitting there
in this industry who could not care
less whether the workers' demands
ere really satisfied or not. That is
why here we require a real attitude of
humaneness towards the workers to
sit down and sort oui thig problem.
It has been pending for many years
and I would urge on the Minister to
take this matter up as early as pos~
sible. I do not know that he has sum-
moned a meeting, he has set the ball
rolling but I #m taking this oppor-
tunity of impressing upon him that
the matter shorld be dealt with in
ag speedier a manner as possible, For
instance, we see on page 25 that one
of the reasons why money is being
ssked for is that the IDPL is facing
shortage of funds due to accumulation
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of heavy inventories of finished goods
and raw materials. Then I would like
to draw your attention to the Hathi
Committee report which has made
certain recommendations in rega~d to
the drug industry. Why are you hav-
ing this heavy tccumulation of fini-
shed goods and raw materials? Who
are not picking uvp those raw mate-
rials? Firstly, vou have said thet the
IDPL, is not working in full capacity
the workers are not co-operating and
there is labour uirest thare. Now, we
are told that after some of the issues
between the workers and the munage-
ment are setled. production s going
up, productivits is going uv and the
installed capacity utilisation is much
better. Now, we know very well that
the private sector and the vested in-
terests in our country are constantly
attacking the putlic sector snying
that ‘vou have tlese gigantic public
sector units where you have invested
a huge money wlhere the producrivity
is low and utilisction of installed ca-
racity also is “elow par.’ Now, when
this utilisation 18 going up, you talk
also of accumulated finished gocods,
accumulated raw materials. Why is
this illogicality coming in® Personally
I would like to put before the Minis-
ter that just saying these things and
dcing these things in piecemcal iz not
good. The Hatiii Committe2 recom-
sendations have to be examiaed very
speedily and action taken on the basis
of those recommendations because
what is the spirt of those recommen-
dations? The spirit is to see that the
drug industry in our country is pro-
tecteq against the manipulation and
the mal-practices indulged in by
the big multi-nstional corp ‘ration of
the drug industry throughout the
world. We knaw what these malprae-
tices are. It 1s not only thet our
country indulges in such malpractices
but even in the United Nation's En-
quiry Report this matter has bheen
brought up and they have pointed out
that the sama multi-national corpora-
tion as makinz a {remendous profit by
inflating the price and by making pro-
fits out of the needs of the common
people and of the country, Today the
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prices of drugs are still very high.
Not only the prices of drugs are very
high, but you find that there is a
Jat of black-marketing is going on
in drugs also, rerause of the artificial
shortages created by this multi-na-
tional corporation operating in our
ceuntry. Therefore if the (2PL is
te come up, it bas got to core apn as
a decisive and determining wunit in
the drug industry in this country,
a unit through which we will be able
ts defend our crug industry. our
incigenous drug industry aand at the
cseme time take cifective ac*ion agaiast
itrhe multi-natiual corporation who
zre operating in this coun+y. With
inese words, 1 support the grant of
amount that is being considered but
with the reservation that [ hope in
vating these amounts to Government,
we will have to see that the changed
stiitude is in action and is practiced
Iy the various Niinistries concerned
which will reflect the emergency and
seflect the wigency af th: 20-point
programme which we have to imple-
ment in the shortest possible time.

SHRI ARJUN SETHI (Bhadrak):
M. Speaker, Sir, at this first bkatch
of Supplementary Demands for grants
fer the current year invol e: sn ad-
ditzonal expspciture of Rs. 235.76
crores spreading over 10 Demands,
meainly to recup the loss in the pub-
lic sector unde-!ckings and loans and
acvances mad= i¢ the States to meet
the situation arising out of rise in
prices of fertilisers, pesticides, coal
and steel investrnent in agriculture,
irrigation etc,

Sir, in Demani No: 2, it is said:

“Due to higher targ: of crn-
sumpton of fertiliser fixed for the
vear and inc ease in tha prices of
fertilisers and pesticides and con-
sequent on heavy demand »! fresh
loans from ch~ State Grvernmments
for agricultural operations, this
amount is zought for.”

Similarly, again, I draw youy at-
tention to Dema.-é No: 71 at page 24
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where the Minister says: “The 1975-

76 Budget included Rs. 190.69 cro-

“res ... However, in a subsequent

 review, it has been estimated that the
additional budgetary - support would
be required %y the Corporation for
meeting commitments on Korba Pro-
ject (Rs, 5 crores) and for financing
other schemes.” §Sir, I have no com-
plaint in getting the Government
comitments hoanoured. Rather, I wcl-
come it. But I would like to point out
that the Minister should also equally
honour the commitments whicn have
been made to other States. In this
connection, I wculd like to point out
that the Goveri.ent has agresd in
principle to establish a fersiliter pismnt
at Paradip in th= State af Oris;a, bat
as yet no plan or programme has
been drawn up May I asgc :ne
Hon’ble Minis‘er whether it is nod a
commitment ot the State of Orissa *
If it is so, when are you going
implement it ? The hoa. Miniesec s
here. T would like to know from him
the future plans cnd programrces for
the project. While it is my scared
duty to support Government’s efforts
in increasing production, specialiy at
this hour when the Nation is passing
through a crises, T caution the Gove-
rnment to be careful not to make
mistakes because it might cest the
exchequer dearly.

12.00 hrs

So far as the increave in prices of
fertilisers and pesticides ar. conrcer-
ned, I would liks tc draw the atten-
tion of the House as well as of the
Minister to the recent news report
which appeared in the Times of India
of 22nd May, 1975. Here in the edito-
rial under the caption ‘Fertiliser
Muddle’ it is stated:

“The Union Governmenti’s fertiil-
ser policy is in a mess.”

It is further stated:
“The reason is that th= Govern-

ment has bean recklessly spending
goreign exchange to buy huge
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quantities of fcrtilisers overscas re-
garfless of the high prices prevail-
ing in the international markes.”

Similarly, in the latter portion of
the t:torial, it says:

tPhe fact that clear;y 4 lakh toa-
nes of urea ‘was; purchased not lomg
ago at the price of 280 dollars a
tonne just pefore the internatiomal
price fall to 280 dollars per tonne
has only lent credence to such
«harges. The least that the Gove-
rnment can do in the cireumstances
18 promptly to order an enquiry into
this deal and quickly publish its find-
ings.”

So, I would urge upon the Govern-
ment to go into all the detaila to see
whether this is a fact or not. If this
is a fact, they should punish the per-
sons responsible for this loss tn the
country.

In Demand No. 40 at page 10 it is
waid:

“With a view to ensuring adeq-
uate capacity in important projects
in the core sector of irrigation and
power, a provision of Rs. 100 crores
was included it the Budge: {for
1975-76 and subsequently in these
current Supplementary Demands
another additional amount of Rs. T5§
crores may be required to fulfitled
the requirements.”

1 have no complaint against these
Demands but I would like {0 press
upon the Government that they should
implement the projects which have
‘been pending for a long time Instead
of helping the country, it only harms
the nation and the people.

In this regard I woudg l{ke to draw
attention to the Anandpur Barrage
Project in Orissa. This is a gpili-over
from the Fourth Plan. Till mow a
sum of Rs. 150 lakhs has been spent
on it, but a final site for the project
hag yet 10 be decided, We are told
that the CWPC has gone int) the pro-
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ject and suggested a  suitable site
which is both financially and techni-
cally feasible, but it has beea learat
recently that ihis project is going to
be dropped from the deve'opment
plans of the State. If it is a fact that
this project is not financirily and
technically feasible, then why  has
this amount veen spent so [« and so
much precious t:me lost and whn I
responsible fo; all this?

Ever since my  election g  thes
augus; House, I have been drawing
attention to this projeet, but no efiec-
tive measure has yet been ‘aken tu
finalise it. At least the peop's of the
aiea should be told whether vecu ure
guing to drop it or implement it.

At the same time, I demuua acy
enquiry into the happenings in rega“d
to this project and punishment of the
persons responsible for th: bungling
80 that the peoplc may know  that
the de'dinquent are punished for :hoir
misdeeds.

S T W T Frew (FEYET)
weaw HEed, & T w1 audw
FA ¥ e @gT gAT § 1 Afew wad
&% fir & wys A & ae ¥ 30
5§, & wrer 2w Y feafy & a ¥ g
T T AEaT g | & fagre A war g
s gafrerft & qurwfar o wify
= s @r ¢ fage gegfesoy
¥ froer w3w § AT frod 2w & =@
T WWT €T §, AN qfer sy v
TAT #1 arer gY, favgr #Y aver g ar weer-
AT FTIATATT | TAFT FTOTE —1967
¥ ¥z fagre & ox afag A aoere R,
ot f& 19 A€ & w1 €fr 7y qETe
weqry Y, T fan @R fe de-
forereT 17 ot Y, foe w1 wer
AT W TR G grare fagre
T ATAT W AT TE-TqTET ¥
forg -2 a1 q@sTaT TEgwr g1 oWy
WY §- AT TATT {g WY TORIC
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wrf, faud sgr—frand o &
ZHE & | IAY avT @A A fowr & B
qTFTE § AUTAAEIMAT $Y YEETT IET
aFg & e 1 el ga o faen-
faat &1 agx g @r ™ | I9E A
FEL ST A A AHET wrE—ForEi
FET—HUST § BT qTa WY arq i
ZHFT w97, a8 W1 fF i Qe
Refeagr a1 F= Awlal 7 ogw
wtaA ¥ fr fowmadfe 1 wveny s 2,
Fafem gar v FRE #9048 w7 %
7 FART 927 7007 | A% A1 ATH-
a1 Y wrar & faeg v Faenfaat =1 =
17 FIFT ST I BT FFT | WATHTHN
AT & A7 & FvEad § wieAr ¥ A9 97
fema wifir =aemd wg, wrfeai & wemr w24
# am v sfafwmae ot srEmwg
ArAT TIFANA € FY T, eIy &
fEaTs HT=IEA & ATH 97 |6 (=7 &7
TR HATAT 7T, T® Koy Aq5{ET
AR F. UTr AEAAEA EY AT | {FH TF
STHIT A3 T % & % AT AT
T oY qfew g1 wf | AT ¥ A
a7 AT 1 g gE, 99 20 faunaet
FY TITA TEATHRT &4 %1 qre7 faar
TEATHT A &5 AT KT TCE-T7E H1 ATA-
ATH & 17, AgSAF AT AT | ey
fagre € TIFTT FTFAR A7 STEEAT
FATT @A & fog §a7 I FY A
AFTAT 72T | T AW ol & fagre
IHFTT FT AHC-FTFE OF q7F T &
FOga mrisafafaomgaraf g s
afz aream & g0 gFaW | fagre avare
FY qaz AT T AT WY AT H
4 § § IF 4 R FETTET A WAy
fagre gy w1 w7 qEfi—ew |
R 7Ry § 1 59 fag & wwg weAr
g o o weew & farre fam iy
w1 fagre aEaTe A7 37 A1E 97 AE
%Y, AR L
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HEqe Y, H9T F 9 wA-few
g~ qW § a1 Ny 9q> Juw ¥
uTIA Ia¥ @y i e avg YT ST
A1 IETAT AT TUT THHT STHART ¥
wfea g ¥ fao frar mam 1 g s
ARTA FT AT 5 gw17 BT
T fF 39 F sweaew gATY fawr Aar
Y wrfera aroraw fasy w7 g g% 1 7
F1A WY FgT FY TwvA g & fr wra
® ey Hravdrr a7 & e guer
forar w7, IEIVT AT FTEEET T A
FTH FE g1 T 9T, vTAfam wwAfa
HY AR Y FAT TRAT o | faere) g+t &
ANT AAGIT T WTHT 72 A | 347 @)
T 3@ a1 v gfm w1 S wEEmT
¥ gfafaemard aa o= Agws & g
T f&ai & sexv &1, afew o fezgiEe
THT F FeIT, AT F ATACIH T0H 7
gfaamar s &) oAt wEw oWy
qAl, AT sfeavr andt 7 g frafa
FT G AT {99 7 =7 a7 81 g4 o
qEet A1 07 £ sy StTERTe 1 Hrere st
F1 I8 AT a¥ 47 {F 3% faerrn wrd
FTEATE v g av y fafam wv g@r
ATIRY 1 3T F | T WA R RN fAEAT
g ag & oraer A grer fem WA
& ZoTsArdY AR FI AAT o7 qg o)
AT qUF AT | I5% < 1A F 59 -
WET AT FEOAT FT @S F qAT FAAT
# o9 A% /rS-Ts (ARY ATEAT i oY
W qg arFd gAY A fAui &Y o g
C G S

nEAN AT ¢
=N ol

aT fagx q%

=t TRX Q=74 AT : § IHY 9%
uT @ § | Fqezafa g wr ot fa
grara fegfa & w7 Far wYOT 91 1™
mrara Feafe & g xaee &Y wav i wrew
¥ ¥ %1 T 9 wvem faegie s
AT-AAT HERET HT QAT 9T
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ASTET wEEY © WT FA TH AT
aqizd fr g fEmamar@

o Vg w72 qTag  § wrfys
FIAFH T [(AT§ | IaH a1 g7 AT A
29T F qa@ 741 7 TF s #1 wmiaw
FIAFA 397 & oA @l ¥ I5 77 fezaq
# FEY STAT F1EIT | AfFA Tq9T A
FATA1EA13 6 ow areqs & ag
FReaT 2 fF oo =1 e g § e
fFm Stro ) 39 He W F ©F, &1 ang
qAT F T H FHZAT AT | @Iy
9ga a1 qF g FeAl § (% =W FAAT
F FFATHE FIH FT dve da! (LT I
& ST ;AT T AT, WA HAT STAG §
g ava {58 qIg gHIL FTAFA A1 AQ@I—
fawa FXar T@r 8 | 73 FAS AT A1AT
f& s FrdFw Fr Ay Far sua ) mH
GEFHL WITo T&o T¥Ho HIT ATA+G AT
F & @ g 37 &1 fawrer argx faar
1| gE<r AT ag g 6 =94 g afafq -
Tt 7 g% FTAFT F TA9TeA (54T ST |
&R ag fF AET 2159 F1 GH FEAT
BT | Hq=FE faAEr S 3wl
a1 f% ag moa feafs sqomes #7109
g1

wemer ST, & fagIT & I W F
HIAT g wgl FIE! AL F ATAT FT GgTANT
faars & fera fpa sraT =rfege | &g,
qfFAT AT ITHAT _WF FET T
ofear & gra@ wTA ¥ 0L, L

qeq w3tad - AT S, T gfaa
AT TN THA AT FA G ar & a9
{1 gEA 7| Oy g aFAr 0% I
fear a1 375 FF AT ? Ag Fgqw fw
& Jarew ot &1 w7 g QHr 0
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AT T FILH ATT 7 qT 1 ATAN |

HY TR T Tolz T1EF © § IqT 9T
T WTE |

# 77 <erar 5 & 35 zors ¥ avar
g ST Y & FAreE AT HE | iEma

AETT H A5 AT Al A freArg A
F Qi F AT | wgA F (@0 FTS

9T A% A BT FAE gfear § &, agt
F @ Gy of 3% g, AT 9w wAw
F1 {5are 7Y g | gwiwed g
ff ITaa® 8. 10 Wiz g ardr (Haqr
3 | & Fgar wgar g % 1 fHag F
fag &vaT<t g d W S T §ag
FTRT THfaea 21 T2 & | IAH AR T
ATH g7 T@TE | TAFAT SATRT-& SATET
MY ST ATfHR T FT ITAT T ED |
THFT F 30 FUS To FAINT HI ZTEHA
T FT 7% & 0 & &9 § | Ffo F19—
F9 % fAg 30 FUS Fr U7 F1Z agd
ALY FFT W EAT | TSA g AT FI
2wy 27 iy gaTRd ox fqay  eand
AT T | g T[FT gET [T ATEdd *
THET HGRATT ZIAT & for T

ZH JG TATH 8 ATq & Sigh HaAmg
SEd 1 9T THA AN W GET
TEl grar JifF  fsadr 37 1 g5 3oF
ITTEA | @Al § I5D (gh1d § 39 F1
TIH A0 AT | &I A 3% fewr o
FO I ISI §, o io HTRo &
qIES §2q dAlel T | AfF qreaT §
ST [z FrHE § 979G dia g T U FX
FIRATL ATl SaT HIETfed] F IAF &
ST FTEGHILU & FH AR G T UG FI
Sz HIAIRAT §1 49 27 & | afq wiq
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Toft Tt wRvE Urey]
qreay ¥ frmTat € s ggETT TIgy
& &Y 3z F P A awe F2
o oY 77 faaifea - v@ §, & Praral
FY O AT §, I WYL 97 {IIA
F FIA JT wreaqvw feaEt & @i
W foad 97 &Y smEr £ oY & 5w
FX FT FT HIT HUF §IT F |

TR wee 1Al & |19 § o wYE
RIWT £T GRET F7ATE

At LAt et (9=AT) @ weaw
&, § o7 T8 = F g & -
fadr o Y off ar wgAr st@an g ) afge
s RgEiF AR H 1o aw g
feawrd TR R T 7 Afg
T % e Y g qurd A 9@
2 | TR F1RT W FH FE B/ {AW-
war § anf SIRT S WY SarEr | S
T EY O | Wq qg ORG #4
A awdt 7 wed At § ww e
z¥ gfamm wiw & amw S WK
ordY, =t 9gTAT fasy, gho THo Qo
J g@e ¥ 919 oF qwrg qo ¥ o
qr g #1 g wow =gy o
ag g 48 ¢ & e samaw & soe
# gAE ARG gHT ¥ R §
WY WY ® fgET @FEl & AR
£, % ey, AT wifk, agh sanEE}
AATET F F@A & FAE T & ey
2 foea auig & e gz qEl §1
wqrEr A T g & IR ag
gura fear ¢ W gwwe W wEd
2 & gat T qvw Y = A g,
N = ¥ af@ sad o g€ A oy
A e W AR HwI £} S AT § |
ZaTe ¥ ¥ SuTET ¥ STET AW KOS
FT AN AT W & Y F
g wafad aoee W ga gEm ax
faare wor wfER | fd o7 &Y Y
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wdr At & A eae A gwid gwr &
af & wT FET & wfd & o7
THAE § FH T WA $Y AT
Ty §

gae fage & gomrd am, fafdig
T FYT WA H 200, 400 FEANA
Fr @ § e e g/
T fear W T R @
e, e o mfses 3@ &
F1TT AT 7 HTIET IS 7 Fifaw
F & 1wl ggard § @aT mE O
fs g s =@ 2 fF wia
IF~ IT AT @A FT 51 T FI0
FLF T H Fgqr wgaT § % w7
M ST TEIE F AT A
FIAT AT GHAT & qGT T T )

wrge off, gAY g& H ar &
THTRT SeEoT ¥ w9 § fawfam @
@l § W fagr /@R e I W
&R ¥ Fagm ot < & & agi ow
VAR F@AT  FET G |
TEHY agl 9 qET WIEAWIFAT | B
9 g #) "=t 9 g off f v
T 3 faor ¥ fage a@ ST a2y
sl afF T g g g fo 2@ W
FET LT ATEAT | qt & fqdgw wAr
JEAT o6 HOEy wrve Wi AT d
f& ag fagre a1 agt aT 4
Ffgwe  F@AT @@ § AEE
F |

W et a1, wegw o, § g4
Som & femfae & sgar v g
gy 321 Y g g & alwq
& | 3g Fote o fawifat & Fo-
frar e A wET § AR SOR W-
faw qwrw Taei & wrwEY &7 Ty
HL FW AT QEAFAT ¢ | oG qF
&W Qur 7Y w79 q€r a9 7o wwia
¥ wrfor, Xt a7 Fadell, owar Y 2@
@ 1 AT E Y Q¥ ET | oh-
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O AW ¥ gW wh qEwE i
o fanl, Fdew, oA s s
WY WG I3A &, FY FW qedr w2
FHA W grawgw sefadl w1 sy
q ST EW W FAAT Hl gOATE F
Lo |

g fage ¥ gav [WBF g9 A=l
A wET IR gE g § ) weE
faor § o g@vi 9 w1 sAEl O AN
qfww S i I¥ET ¥ WY TR AR
¥ ga< fasy &1 ug® gy
wATE 1 IHY o AT ag wa fire (AT
I3 @ & W I AR S WG g & |
T ear gure qw ® Fwfaar
g T § ) wewwr 1 TE
Hqag wame fae wodr ], I W
AT T 4Y | W Sy & q¥
g1 GVHIT { I@FUET ®T /A OHT
oo fhar 2y wow s g § &
WA FrfE §1 9 FTEE AW
AT gAY TrfEd s FrerenT S
Tt TgT @a® gET § | HwAFAT
¥ T FIGAT 7 A1 AT F7 AV,
qorr Y wifedr afes o § gEQ
wefrar & fafd Wi za gar ) =R
#) QEAE FAT AOGT | TEH AW
w1 ATgy arfF T AW ¥ gw
W€ Wh | AT TAT  FAAT FT
TF 6T qT W ST ®) &
7T T wRT |

37 wegi ¥ g & sngar fs a @
R AN F oymm ) faae w1
Wi g% § oY e qwm A WA AR
Woar & AN, R fgad
i'.ﬂd’l‘ﬂ'(ﬁl
SHRI G. VISWANATHAN (Wandi-
wash): Mr. Speaker, Sir, the country
is passlng through an emergency. [
think, the Central Government us well

as the State Governments should take
advantage of the powers given to
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them under emergency and ftry to
change the very face of this couniry.
So far they have been trying to solve
the basic problems of this country
but without success. Thoigh we h.ve
attempled in ajl direrticons to  soive
the fundamental problems, we have
yet to achieve the full succrss. For
example, as far as the food front is
concerned, still accordimg to the eco-
nomists, 40 to 50 per cent people of
this country are !'ving below the po-
verty line, if poverty 'ine is taken as
Rs. 40 per meuzem per individunl. As
far as unemployment problem s con-
cerned, according to Shri B X Yehru
himself, six thousand people arp 4.
ded every day in the list of uewnn-
loved in this country. We cannot geo
on narrating this. T would like to
point out to the Minister....

SHRI M. RAM GOPAL REDDY:
The solutiony for that is in family
planning.

SHRI G. VISWANATHAN: That
is also going on without check in
spite of the family planning campaign
and by 2000 A.D. we are going to
have a hundred crore population in
this country. Already, we, in this
country, have the prestige of being
one-seventh of the world and { do not
know, by 2000 A.D. we may be one-
sixth of the world population.

These powers which are gziven to
the Central Government and the
State Governments should be utilized
fully to check these various things
which will lead to malpractices and
the powers should be used to see that
production increases in the country.

We are having a number of public
sector industries and the Government
have invested thousands of croves of
rupees. I think the public sector in-
dustries set an example to private
sectors as well as the joint sector
which is coming up in some of the
States that production will increasc at
any cost, that there will be no strike
or lock-out anqd if there ar, any legi-
timate grievances of the employees
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there musgt be some machinery createqd
by the Government of Inala which will
look after the interests of the cmp-
loyees and that nothing will happan
to hamper production This has been
happening for years together and
now we must give a holiday to these
strikes and lock-outs and s22 that
production is incieased.

Sometimes our planners have failed
us. Lop-sided priority has  been
given and that iz whv irrigafion aund
agriculture have suffered. Now, it is
time that the Governrment  should
take up and giv, priority 10 agricul-
ture and irrigation and produciion end
elertricity so that our industyy and
agriculture will not suffer Every
year, we, in our State, always have
electricity cuts. Sometimes it is a uni-
que feature in our States that we
have a cent per cent olacivicity  cut
at Jeast for two or three months which
is the case of meany other Stites also
Now. the Government should thmnk
and plan g0 as to provide electricity
to industries as well as  sgriculture
After all, we require eight hours po-
wer which is not given to the
farmers Three hour; or fous hovrs
supply is given and that too, in the
midnight when farmers couid not do
anything

MR. SPEAKER: Under th, Rules
only during the general debate you
can speak on the general  subjects.
Specific items aro mentioned in the
Demands and you have to  confine
yourself to these items only, I just
theught that you will be presidiag and
you will give this ruling to cthers

SHRI G. VISWANATHAN: 1 um
glad that the Government is taking
keen interest in helping the States to
clear the accumu’ated stocks of hand-
looms. Rs. 4 crores have already been
given and they are asking for Rs, 1
crore extra. I do not know how far
this is going tn help the States. Ac-
cording to the States, there are ac-
cumulated stocks of Rs. 36 crores. Yes.
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terday, Mr. George particinated in a
oonference of Southern Mmisters for
Handlooms at Madras, where the Mi-
nister for Handlooms from Andhra
Pradesh, Shri Keshavlu, has pointed
out that the Stater themselves have
demanded RBs. 20 crores whereas the
Centre has given Rs. 4 crores. At
least Rs. 6 crores should be given
Immediately, That is what the Andhra
Minister also has demanded. The
Southern States are suffering very
much. I would request the Central
Government to increase this amount
from Rs. 4 crares to Rs. 10 crovres so
that at least 25 per ccnt of the stocks
accumulated in the four southern
States can be purchased and reljef
can be given to the handloom c¢mp-
loyees. Then, not even 25 per cent of
the weavers arc under the co-opera-
tive sector. At {t¢ Madras conference
the Ministers have demanded that all
of them should Fr brought under the
co-operative umbrelli. 1 think this is
a good idea and the Government
should see that co-operativ: societics
are formed and encugh money is
gven to them. 1 am  very happy
that Neyveli Liinit, Corporatior  has
been given 10 crores of rupees to pur-
chase specialised mining cequipments
It has been our leng standing demand
that there should be a second mine
cut in Neyveli hecause you know we
get our power fcom Neyveli Lignite
If there is full production in Neyveli
and if the production of power goes
up, naturally Tamilnadu and other
veighh~uring States will be the bene-
firiapies,

12.31 hrs.

Eurt H K L, BHAGAT in the Chair.)

.Now the Government has given Rs.
10 crores. I am told that the Chair-
man of Neyveli Lignite has returned
from West Germeny after negotia-
tions. Whatever amount is required
for the second mine cut may be given
so that Neyveli Lignite goes into full
production and Tamilnady and other
States get enough power.
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Recently the price of coal has gone
up. Iido not know what is the jus-
'tification for increasing the price of
coal. Whenever, there is an increase
of price in coal by a few rupees, na-
turally those who are using coal are
increasing the price of their products
three or four times. Government
should check and see that the prices
are not increased.

Mr. Shastri has pointed out how
the price of coal can he brought down.
As I pointed cut earlier our coal
mues authority should see that pro-
duction increases, Not only that, the
retail price which is paid by the

consumer should not be  increased
often and the Government should
also see as to what to do because

once thete 1s an merease of Rs. 10
m the price of coal. the increase in
price of end producis goes upto Rs.
100. The public sector should see
that thcey compete with the other sec-
tor. There s no private sector as
far as I know exucept a few

They should set an example that
prives are not increased every year.
Thus, they can bring down the prices
of other commodities also.

With these remarks I support the
demands

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore)- Mr Chairman,
Su1, when the country was reeling
under the economiec and social prob-
Iems, emereency had he'n  1mposed
tno strike at the root of the vested
intercsts The demands for suople-
mentary grants uare indications of the
way in which our economy is being
moulded

Mr. Chairman, the human beings
under this heaven, want four requisi-
ter to live—food, clothing, education
and healith benefits But do wec know
that 90 per cent of our people do not
get even 1.4 sq metre of cloth to
wear and the Government has defi~
nitely told the Textile Mills to pro-
duce 12 square metres of cloth for
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everybody? The Estimates Committee
in 1973-74 observed that the annual
production was 800 million sq. metres
of controlled cloth. The annual per
capita availability of controlled cloth
!s 1.46 su. metres and the requirement
of cloth should be assessed on the
basis of a minimum per cap'ta annual
requirement of 12 square metres,

I have to bring to the notice of
the Government a salient fact that
only vulnerable section of the society
—Haryuns, Tribal and the backward
people—got the minimum cloth to
wedar. The benefit that we should have
given to the people has been denied.
How the Textile Mill owners—the
tycoons—are betraying the policy of
the Government, will be evident from
the following observation:

“Actual production of controlled
cloth during May 1968 to May 1971
was 1572  million linear metres
against an obligation of 3248 mil-
lion”,

They have betrayed the Govern-
ment. They have not accepted the
request of the Government and the
Textiles Commissioner has let them
off.

The National Council of Applied
Economic Research of which Mr
Lokanathan wag the Chairman, has
observe@ that whatever controlled
cloth ang standard cloth we are pro-
ducing is going to the free market.
It is hardly ecver available to the
Harijan people what to speak about
the vulnerable sections and tribal
people and the backward people.
And, whatever is available is sub-
standard. That is whv it ix accumu-
lating in the cooperative stores and
the people do not get it. Speaking
about these things. we should not lose
sight of the fart that in India today
there are 4 million educated unem-
ployed and these are the boys and the
persong who are exploited by vested
interests, the reactionaries and the
hoardes of Mr. Javaprakash Narayan.
Out of themm 22,808 are engineers.
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6,03,273 are graduates or postgradu-
ates. In this atmosphere what is
happening? Organisations like Hindu-
stan Steel Ltd., Heavy Engineering
‘Corporation, Neyveli Lignite Corpora-
tion, Hindustan Aeronautics Ltd. are
all retrenching the people. Where
will these engineers and educated
people go? Therefore, what 1 suggest
ijs that the Government should give
a directive. Under the leadership of
Shrimati Indira Gandhi, just as di-
rective was given to newspapers, $0
also this sort of directive should be
given to them not to retrench people.
Directive hag been given to news-
papers not to retrench people like the
reporters, press correspondents and
others. Similar directive should be
given to all these public sector under-
takings and the business houses. They
should not retrench people.

May I tell you the position in
‘'Orissa? IMIn Orissa, there are 3,37,191
people who are unemployed. They are
Yet to be absorbed somewhere. Out
of this 102,880 are educated unem-
ployed, out of whom 592 are doctors,
58 vaterinary; 186 persons are skilled
persons and engineers are more than
1,000 and this is the position of un-
employed people in our country. If
this is the position, we should take
stepg to give directive to the business
houses and public sector undertskings
or whatever organisations may be
there which may be concerned with
these things saying that they should
absorb more and more people.

Sir, it is heartening to note that
Mr. Gujral on July 25th, laid on the
Table the outlay for the current year,
that is, 1975-76. This is sufficient
indication. We will have more food
to the extent of 114 million tonnes
There should be coordinated planning
for jrrigation and power. Can we not
have a coordinated planning? Can
We not fix a target date by which the
river valley projects will be com-
Pleted? In Orissa we have seen this
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and my predecessors have said about
it. Government should fix a targes
saying that by thjg time this very
river valley project will be completed
like Anandapur project in Orssa, like
Suvarnarekha project in Orissa. It
could not come in the Fifth Plan pe-
riod. 1 wonder whether it will be
completed within the Sixth Plap pe-
riod.

Then, I would like to focus the
attention of the House on one parti-
cular aspect, that is, the corruption
which is foung everywhere. We should
make use of this emergency to root
out this corruption from our country
once for all. During his address to
the CBI pcople and others Mr. Om
Mehta said that ‘the drive against
corruption among public servanta is
to be intensified throughout the
country’. If he is serious about it, I
think, it is a warning to the officers
whatever be the position of the offi-
cer, whether he is Secretary or Under
Secretary or whatever else; this is a
warning to them, that Government
will not tolerate this any more. Mr.
Acharya, Chairman of the Vigilance
Commussion said “I had come  across
cases in which a Chairman or a
Managing Director of a public under-
taking had fitted his own residence
with expensive furniture, wall to wall
carpet his office with a luxurious bar.”
If this is the position, the Govern-
ment should strike at the root of this
social evil, so that at least during this
emergency, we should gee that this
evil is done away with. Such people
should not feel that they will go seot-
free; but energetic steps should be
taken to punish them so that this evil
could be eradicated from our society.

MR. CHATRMAN: Before the hon.
Member, Shri K. Suryanarayana be-
gins, I would like to make a request
to the Congress Members. I find that
there is a number of them who want
to speak. I would like that everybody
should get a chance. It would be a
very unpleasant task for me. I would
request the Member—after all, these
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are demands for supplementary grants
—to be'brief and to make the points
within five minutes.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): It is not possible
for a Member to explain hig view-
points within five minutes on the
Supplementary Demands for Grants.

MR. CHAIRMAN: Mr. Pandey,
kindly take your seat. After all, I
have got g list from the Congress
Party and I have to go by the time
as much ag possible. Therefore, I am
making a request to you all. We will
see afterwards. Now, I call upon
Shri K. Suryanarayana to speak.

SHR]I S. M. BANERJEE: Before
you do that, I want to know when
the Minister is going to reply.

MR. CHAIRMAN: The Minister will
reply at 1 O’clock. May I know from
him how much time he will take?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANJE (SHRI
PRANAB KUMAR MUKHERJEE): I
shall take fifteen minutes.

MR. CHAIRMAN: At 1 O’clock he
will reply. Mr. Suryanarayana may
now speak.

SHRI K. SURYANARAYANA
(Eluru): Mr. Chairman, Sir, while
supporting the demands for supple-
mentary grantg I want to make g few
specific suggestions for the Minister’s
due consideration.

Efficient and streamlined function-
ing of our banking institutions is very
essential and that too, to implement
the policy of the nationalised banks.

After the nationalisation of four-
teen banks, the people, particularly,
the people from the rural areas, were
expecting much from the banks. They
were expecting that the agriculturists
and labourers might be given due

& D.E.G. (Genl)

consideration. But these hopes were
belied. It is heartening to note that
these unsatistactory conditions have
attracted the attention of our Prime
Minister also. Our Prime Minister is
gitted with the extraordinary capa-
city for locating weak points and
rectifying them in time. While gpeak-
ing to the Chief Executives of the
Government financial institutions and
nationalised banks the other day, she
referred to the sense of dissatisfac-
tion among the people. I quote:

“One of the reasons for this dis-
satisfaction is—when we take up
new activity, we do not change pro-
cedure; and attitudes. Social set-up
and people’'s psychology have
changed, but banks still largely
eontinued along old lines”.

In this way it is going on. The
Prime Minister saig again that seve-
ral new anomalies had been created
and discipline js laxed even at the
officers’ level. She called for a change
in attitudes and methods of work in
financial institutions to match the
changing requirements and heightened
expectations of the people. The Prime
Minister’s observations, which I have
referred to earlier, give credence to
the general feeling of disappointment
among the people about the func-
tioning of our banks.

Though some of the branches of the
nationalised banks are reaching the
rura! sector, still, they have to meet
the credit needs of agriculture which
are not fully met by the banks. The
annua] credit requirementy of the
agricultural sector have been esti-
mated at Rs. 2,500 crores during the
Fifth Plan. As against this, what was
the amount of credit provided by the
bankg during the last six years? Just
Rs. 580 crores. Advances to agricul-
ture rose from Rs. 188 crores in June,
1969 to Rs. 767 crores at the end of
April, 1975. This represents only 8.8
per cent of the total advances of the
banks. According to the Report of
the Ministry, during the year under
review, commercial banks opened
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1,893 branches, taking the total num-
ber of bank branches in the country
to 18.180' by the end of December,
1974. As a result of this, the popula-
tion per bank office has been further
brought down to 30.000 as at the end
of 1974 compared to 65,000 as on
July 19, 1969,

“During 1974 glso rural and semi-
urban centres accounted for a large
proportion of the new bank offices.
Of the 1693 new branches opened
during the year. 1082 were located
at rural] and s mi-urban centres,
taking the number of such branches
10 12065, as at the end of 1974, com-
pared to 5204 ag on July, 1869.”

In this way the credit needs of agri-
culture are not fully met by the banks.
Agriculturists are sl largely ‘epen-
dent on money-lenders and commer-
cial banks will have tn come to their
rescue.

There is also an a1gument that com-
mercial nanks have achieved &1 per
cent of what cooperative banking in-
stitutions have done 1n several decades
in the field of agricultural credit,
Those who put forward thig a.gument
forget about the v.st rcsources at the
command of the commerical banks as
compared to the cooperative institu-
tions.

Before I conclude, I would like to
refer briefly to the conditions :n non-
nationalised banks. Several irregu-
larities are being reported from pri-
vate scheduled banks—both Indian and
fo:eign-manaaed. We have recently
heard of the iliegal activities of the
National and Grindlays Bank, now
called Grindlays Bank. I do not know
why the Government hesitates to
nationglise these foreign banks, spe-
cially those which are violating the
rules ard regulations. The Govern-
ment should shed ils hesitation and
make a beginning with the nationalisa-
tion of the Grindlays Bank and such
other banks which are functioning
erratically and exceeded Rs. 100
crores deposits,
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Sim.lar is the cuse with some Indian
banks which have not been nationalis-
ed. Dubious methods are Deing
followed in extending credit, there is
rank nepotism in appoiniment of staff
and witch-hunting of honest officials
who resist the ncfarious activities of
the management. The other day, I
have come across a strange resolution,
proposed to be moved Dby a share-
holder of the Andhra Bank agamst its
Chairman. The resolution is prcposed
to be discussed in the Annual General
Meeting of the Bank being held n
Hyderabad today Sir, you will be
startled to hear the wording of the
resolution. I quote:

“The share-holders of the Andhra
Bank, after careful consideration,
have come to the conclusion that
gor1 K. K. Narayan, as tne Chief
Executive. whole-time Director and
Chairman of the Bank, has hamper-
ed the progress of ihe bank. Ils
continuance 1s I'kely to cause further
damage to the progress of the insti-
tution.”

What 1s the damage done by the
Chairman for which be 1s sought to be
penalised? In 1974 the depOsits of
the Andhra Bank have reached an all-
time high of Rs. 141.46 crores from
Rs. 113.82 crores, registering an in-
crease of 24.29 pc1 cent as against a
rise of 14.15 per cent for the entire
banking system. Its advances rose
from 81.51 crores to Rs, 104.66 crores.
This is the damage done by the Chair-
man which makes his continuance un-
desirable. I know Shri K. K. Narayan
personally He worked with me in
1942 movement. He is a very straight.
forward and efficient man He resign-
ed from the Merchantile Bank where
he was getting Rs. 7,000 pm and
joined, I think in 1973, this bank at
a lower salary of Rs. 4,000.

Lastly, Sir, I would like to say
something about the sugar policy of the
Government. They have recently re-
vised the prices. I do not know, on
what basis. I would like to cite the
example of Andhra Pradesh, The
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consumer is not being given the lower
.rate. The consumer is being chaiged
the same rate—Rs. 2.15 whereas....

MR. CHAIRMAN: You have taken
more than ten minutes. There are
your other colleagues.

SHRI K. SURYANARAYANA: S&ir, 1
am speaking on the Supplementury
Demands for Grants,

MR. CHAIRMAN: I guite see, But,
there are your other colleagues.

SHR]I K. SURYANARAYANA: I will
only give a crmparative slatement as
to how much they have reduced. In
the case of Andhra Pradesh, it has
been reduced from Rs. 149 to Rs, 117—
a difference of Rs 32. This is quite
strange. 1 would request the Agricul-
ture Minister, the Finance Minister as
well as the Minister for Industry and
Civil Supplies to go into this question.
Tnere is no coordination. Nobudy
knows on what na¢is they have fixed
thi. price. Now. the cooperative sugar
factories want to close down. They
are mepared lor nationalisation. We
are already committed to nationalisa-
tion., Why don't we nationalise the
sugar factories” We only want that a
fair price should be given to the cane
growers. We are not bothered about
the proflts; we are not bothered about
other malpractices. We are bothered
only about a proper cane price to the
cane growers and in time. The private
factories are not paying properly.
There should be a thorough examina-
tion of the whole question of nationa-
lisation

Sir, I would request the Finance
Minister, through you, that he should
examine the Andhra Bank affairs im-
mediately. The depositors are dis-
satisfied and the shareholders are dis-
satisfied. Therefore, Sir, I would re.
quest the Government to go into the
reasons. The Governor of Reserve
Bank has recently remarked that the
nationalised banks are not working

properly.
MR. CHAIRMAN: Please conclude.

& D.E.G. (GQenl,)

SHRI K. SURYANARAYANA: I am
co ichuding.

MR. CHAIEMAN: I am calling the
next speaker. . \

SHR] K. SURYANARAYANA: The
Governor of Reserve Bank also has
opmned that the nationalised banks
have not fulnlle. ine expeciations and
the purpose for which they were
nationahised. 1 would reguest the
Government to take note of the Prime
Minister’s desire and the opinion of
the Governor ¢f Reserve Bank and see
that there is eflertive implementation
of the object.ves hefore we go in for
other developments,

oA ocmw ot ()
wermafa WEEY, UF I §, WY g9 A
Fma o} e o & € 5w fam Ay
St oo % zautfe mwm & wmwer ¥
Fury wra S A SEER g .
GFF AR AT TS ST AT A AR
FET T2,
MR. CHAIRMAN:- You can utilise
the time in speiking. in making your
point,

st q® a7 Tom ;¥ O arT wEal
Tigar § W fggema F waw
27 stow et & &g gur § Y @ oA
e & AT gUT & | WM 9% 1
gar afa¥ § fogar s r svw X
@d fFar § 1950 ¥ T ok feaw
St e 2w W o3y d=r gy w4 7
AR S0 a@E w7 far ol gEwy
oY g famdr ® fF 59 w7 99
QT gFAT & 1w fam Al o U
Fv 3 fF gaar 7o % Afed ) af
& gquE gy wad «r foe s@w
FET HIEAr § -
“The Committee note that judging
from the national and internationsl
standards, the position with respect

to forest area in our country is ex-
tremely unsatisfactory.”
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“The Committee are concerned to
note that instead of increasing the
forest area in the country so as to
bring it to the proportion laid down
in the National Forest Policy Reso-
lution, there have been continuous
inroads into the forest area and
there has been shrinkage of 3 mil-
lion hectares of forest area since
1952, The Committee in their re-
port (1969) had expressed concern
over this matter and had felt that
if this trend was allowed to conti~
nue unchecked, the situation might
assume alarming proportions parti-
cularly in States having a small
forest area. They, therefore, re-
commended that the matter might
be placed before the National De-
velopment Council for their consi-
deration and it was exactly afler 4
years, ie., on 8/9.12.1978 that it was
actually placed before the Council.”

“The Committee regret to observe
that the Government have not paid
due attention to the Committee’s re-
commendations™.

WX FE A FAS W §8
WHT T A 1T W T AN T 7@
R WIT I A T g7 Qg
war 812 gWa @ @ § W
Y Toreaty ¥ off, wsw Rw A §r
7¢f, GWY STE FT HG FAT FSAE |
3 s T AF EFWIFEI § 7
et 79ar &30S zgar @+ w1 fFar
M w7 @ fgrgema | o
AERGT FLY @R, F97 9T 92 qIE
& & fwar aar ar A, qfFT g
oAT § a7 7Eerg foarg s ge
FAMW EIAREAWME 47 §7 &
w2 347 Wiigd | goe § wrf Arfawa
ng fEd wow wmF # @A) AR
werer A @ §Y @ | gAY aﬂwma’f
§ ? Fidwex wed AW T
& ? ag St B e W SR T
oy Wy § IR | S wa Way
3 kR rgdt ¥y fand RAER ?
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RfFT Fawt !ﬁfm;q W? TR
#t foedur ol A w1 S A
39 qx fegiE € g |

WE AT X wg 1 3w F
Tt 7 ara wawd F gwe ad
§ fr @ o el Qe gt v 1wk
N AFT ITT NF G SFT AT
a1 & ¥ F R e § v g
FFE |} N 0wE FAwAand O
qAET & | 4l TgAqe g7 fafew w5t
A&7 20 R vF agh Ak
qag? & 7 9§ § | S qaq TE
weaf 7 ITF § IE'F TG AT FW
T 7 3y, A fafeey w7 o 3oy
& 7 1 37} wgr (F g7 wad.a
Aff & 1V g wewr wif®wAr atosrw
IT & A T T G HEH IFR Y
@ ITF AT MU T FAT I,
FTAT G 2 1 M A A ITFT Fifew
Nfwd g7 g FW 1@, TH AT
g AT AAT §F AYE A1 IAR
ford & A FT amaa agl 1@ T4}
IFIA AAF AR AT TF F
feqr A1 TAG WrED T FFCE
ol

a9 WA’ AT TS A 9T A
qra 78 &} T @A IY wAT
AT § « WAI W BT WA 2gH
aE 7 1 AR E X (6w ani
FoF 4177 @ EF T W A AW
s 1 T A 1959 A 9 W
At f T1 o worg & e frur =T
qIT ¥ TR 14 FOE IF ATAT |
quar &% e (voE war § /b
T 9@ v A AEY & | WY wr‘!%rf
273W % #q T F AT W IR
WAtz TE | A T FHT @A
ww wad 7 e Qo A3T 4
fogd ¢ < AR far |5 wqd A
¥ FAT WMEag 14 Mgt @
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WTer aweaTg qrar & Wi oA} erew
fammee | w8 N grearg et
sqrer § 7 wgw wwrwr §, W w@w
fafrer & wamer § 1| ww gwa wek
Tet o § 1 aF wrow & 36 F @i
# & gd arogw o wvl wiE W
W ¥, gar qr@ W guar fowes
wi | g ww gwn fr foord @6
QF W98 ¥T9 & AIHT [qror =« w
TAT AY FEET YR ATAT X AT FCN
& &7 faar | w7 dW wr 9%
s arar w1 A% & & Wegew
qre < § v gaa g2 @, wrva @
® FTET FT 1 wEY 52T &) o IAR
zrew ¥ xam fewnfse agr s L@
wBT FTH W ?

wa & & wgar fv arefuqe &
gur % Ay aF wg | afew gl
A, A0 SraT & e w9 NS D
ey W § IEET aEw W [Ee W
AT SqTET WeWl R |

ot w BEE (TWEw) @l
qft wgvea, wifas Wi amfas ofce
a7 & FIAFHT HY TAr 3@ G |
Tdr s & ag Tgdr § fv 3 wer
W AETT WY HET EN G 1 WA
w7 ffes & Wit S oier wred ¢,
X & aak w7 wredr §, Foreer wiwor
wrordt & ofgd Wi wrondt & @z o
W &R AT WHT W7 W' § 96 §S
e faer

%9 gfeewior & ogdr ot & g wgm
fw fowr & ofcada & ard & g+
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¥ @y fowst s anft @ qw-
fagefy e & oY @1 ST W WY
gt g q¢ I g fady wrd
food 27 oo & og wwT wT @ 4
wa dAade & Afew g
A FT & ¥ @ &r qfonw
ag &Y wr § fo ownw-qwre g Y
gfa AR oH-U% deqr duren Wy foaw
W R At & Ao Fomwr e
da & sl wrf wrex +f & Swwy
% TaRAT 7Y § AfEw wvd & A% 9%
fererr weqrd @Y w43 g% &1 ww
gurag & dwe oifsnite & qaral o
ot soqrd & 1 & gt ¥ fawdy
wC W § e ot vy
afg ferr & & weerarTaew wo @,
forerr % Sfam afcadw s ¢, faanfaad
#t afy foar ¥ oA wiwrsw N
T Ay wravaw ¢ frogw e
TS WeITAT WY goa fasypw wwmw
FT ¥ wifgd 1 ot sreEdT e W
X §¢ fagr wmr AR IHT SweW
TOFTT WUA grdi N A | Wi EW
Gy F—00-95 wradr dur wvEaT
AqqHee Y (wAT GEAFA AWK ®
fad sop gror fegr sar § dfew
qg qar AAUT F WA A WU oAvAT
¢ ok dgaa wX Fen foere e
faefudY ox & a8 gar §1 Q@
fafe & are W wragrown § 7
et &1 Y Wiwor v § ok fad
{ WAt & QYT T NF 7 A § |
aq A6 AW & ol § ot wa
R q¢ oA femear fe
arar &1 g Ny v I oy 7
sl & wifaw o ey aw oY
faafr 1 18 o aw & o fiww
w f, wfed R q¢ &7 ww g
FORT T8 9T g faame e oo
Fdr FT IwEw FT ¥ aeRe dwde
# ot eyEy § ey gow Wi dTerr
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AR AR TAFQ & gy ¥ FA @
f& ol & &g 9 9T FEl
W W giaT RT@ e ) ATFA R
a9 A W W q e A g4ar &t
A A 1 fomd o= qa 9
Fa™ o7 ¥ oYy o w51 uue a8
guT | wmvfes &@ AT WTAE 8
¥ of@ T9%7 &1 TgF A ¥ A
A §IT « TR T AT FAFA
&1 guady Ted femya@ A& agsin
wqaR At ara &1 oAy fated ¥ e
ITER o A dar geg (e §
¥ g ¥ faqd s=07 f& saovks
g% & fomw &t g8 g0 g W &
W @7 & a8 ¥ ogy 99 % i feadr
a2l of /1T @ faadr &, sA &y
FW ¥ §, 99 %1 @91 F& yom7 2, ufe
Tq ATET FT QT W WG 3G AT WA
g & vl ag §UET w90 7 SQI-
TR wwmRiTy ga ¥ Wit = wifas
#F FT A3 §, A qAT F 7 9 97 F7
@ A aE g A AW AN
nwel o= g |ifgm ) m TR
FEFA ¥ wew Afg e &= fewr
FeH Ag) ISE@T ar gwer F7 feafa
F&YE aftmaw A g | I 3 guFHl
% fag € ggmar A fasenly @1 g7 %t
feafa ¥ gmiv Ay w@m ) &Y
£ w9 WA ¥ f@we s
wifge | gWIT Sd) R gWIC W9
W—afg gdt WIaAT  ®F A% ;9 a9
FEATAY & qTEA @A AT AATEW A &
N G ST G @ & 5w ¥ ®1f ofeaw
A AW | 3w fo & faedt s g
fis o) fwaom w0dr 5 fgR W 9%
Faifan w1 Wi S8 agr eEiE dega
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wAEr foig ] we w7 @ w77 & afs
AFQ 1 Nlqa @ § o1 Feaw A
fast & wrq a1 qrEvew & g wfiedar
wEr Y /AT €, guwd & faw ¥ www
F a2 & 7 fiae vaer Iifeg oifs e
QUFLH qT & aWd A1 W%, 9EwEw
gt et R A1 oA A & sy &
fawifor 8% w8 f& 37t Fmrfor e
& feo & gefiea wr srd & faem wor 2
I orE BN % g oY 9T &
HAA TN EL AR | 30 3@y g T
arér w1 SRR fasr ome g
QI TR AT 3uF NG vrwAtfa ww
F TS ATE AT ARG AT AT
faear w8t & Afwa o vty Efa
¢ faas fa7 2, qravaps § famm
g g & {0 waw  wew gfaen
arx At & 7z qrfav &1 afs gva
FIHYN &1 qRAT §  TEA A7 ATFAT 2
AY & (iqe T AT & AT FT Qv W Ar7Ar
# fasre w34 & fao a7 g Favfe 89
8 WA % AT ®1 ¢ A7 qA A4
QT RANTE | afe @y mq F oy gAE
T IR 297 ATEN & AY Mg WA ¥ W
geaw Ay dazfrar @\ AR e-10
92 F9 T & {AT FA477 1 787 gATh
v 3w fdw ¥ | AP F w9
feurozr & 39 g7 fqarT %@ UFA9e FY
g FZAVA & HeAiA TIEA W M FL
A4r A FY IFAy wIFAE | w0
Heq sa w FTEr vOqr TN Y Aw
ATd g9 AT Z17 | qfg g AEY
qLHIT ATEqT A O Fvav Avgft § A
§ gl el & w9 a7 g A 9w AW
& fem dmiT wgar

SHRI P. NARASIMHA REDDY
(Chittoor); Mr. Chaivman, in support-
ing the Supplementary Demands under
consideration of this august House, I
would confine myself to making a few
observationg with reference to one or
two Demands containeq therein. Now,
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I would 'refer to Demands under Siori-
term fertiliser loans and Agricultura)
Refinance  Corporation (Rs. 20.¢
crores). This is indicative, in my opi-
nion, that the desire of the Goveru:
ment is to go forward to achieve the
objective of growth with gocial justce.
It is true that under the changed c1:-
cumstances brought abouf in this
country, as a result of the proclama-
tion of emergency and the announce-
ment of the dynamic 20-point ecuno-
mic programme, it has become incum-
bent upon the Government to seek
urgent ways and means of stepping
up production in a climate of disci-
pline and to ensure equitable distri-
bution of income and essentia] commuo-
dities in this country. Keeping this
objective in view, it is a very timely
provision made—abou{ Rs. 30.0 crorcs
—for providing rural credit in the
context of moratorium which is a part
and parcel of the 20-point economic
programme. Sir, it does not appeat
to be a considerable amount in my
opinion because the declaration and
enforcement of the moratorium on a
country-wide scale would generate 3
great demand for rural credit and
that hag got to he tackled. In this
context I welcome the ‘Government’s
proclamed desire of setting uy of 50
regional rural banks in difterent parts
of the country to step up and fill up
this gap in rural credit that is going
to be felt as a result of this morato-
rium,

I request the Government to bear
in mind that while opening these
rural regional banks care should be
taken to avoid the needless outlay on
overhead expenses. It is our very sad
experience that while opening bran-
ches of natiomalised banks in the
rural sector, we have not taken suffi-
cient care to avoid unnecessary over-
head expenses which are a dead load
on the bhanks. In my own area, in
small villages, nationalised banks
have get up branches and engaged
houses at & fabulous rental of Rs.
808 to 700 per month, which is un-
thinkable, This should be gone into
and ‘wherever possible the expenses
should be ‘sharply pruned,

& D.E.G. (Genl.)

The reduction of fertuiser prices
recently announced by the Govern-
ment is a timely step in the right
direction ang is calculated to augment
agricultural production. It is surpris-
Ing that while on the one hand Gov-
ernment is giving such incentiveg to
agricultural production, on the other
hand Government itself is working at
cross purposes by adopting certain
pricing policies which will directly
hit agricultural production. Other-
wise, how on earth can we understand
the recently announced sugar levy
price policy? A sudden and drastic
reduction of Rs. 32 per quintal is
bound to cripple sugar production at
least in Andhra Pradesh. I am af)aid
in the coming season, many sugar fac-
tories, including cooperatives, will
have to close down. This sudden and
calamitous reduction jn price is inex-
plicable. 'The rationale ot thus policy
is not understood by the public and
by the members. This shnuld be ur-
gently reviewed. The new levy price
should not be made applicable to the
production on hand already in the fac-
tories because in the hope of realis-
ing a certain price level, they have
already paiq certain piices to the
canergrowers. If this new fpolicy is
made applicable to the sugar produc
tion already on hand, the factories
will be ruined agnd will land them-
selves in a big mess. Licences have
been issued for getting up new co-
operative sugar factories in the back:
ward areas of Chittoor, that is. at
Renugunta and the poor ryots have
raised the required capital by making
huge sacrifices but they are not ahle
to proceed because the capital cost,
the cost of plant etc, have gone up and
credit is not forthcoming from the
usual financial agencies. In reply to
our representations, Government sayé.
the Bampath Committec is going into
the question and ig going o give a
report, on which Government will take
action. We do not know what is going
to happen. The ryots are already
getting frustrated.

There is a Demand for Rs. 75 crores
for transfer to the States for advance
action op the core gector projects of
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irrigation and power. This is a 1ight
step and it should have been taken in
@ much bigger way. In fact, the
Chiet Minister of Andhra Pradesh has
been representing to the Centre that
liberal advance assistance should be
given so that the Nagarjunasagr pio-
ject coulg be completed sooner than
otherwise possible, so that the gap in
rice production in the country can be
filled up by this one project alone.
The 21 point economic programme en-
visages bringing about 2 million acres
under irrigation. Nagarjunasagar is
already in an advanced stage of com-
pletion and with a little advance
assigtance from the Centre this could
be completed within a year or two, s0
that the food requirements of the
country coulg he met adequately,

In getting up new super the mal
power stations, Andhra Pradesh has
been ignored. Setting up new ther-
mal power stations at coal pitheads
so that there may not be power short-
age again ghould be wisely planned on
an equitable basis. The Singareni
coal belt area could have supported
not one but three super thermal
stations of this type very economi-
cally, Surprisingly, among the four
centres selected for World Bank help,
Andhra does not find a place. I hope
this omission will be made good and
Government would take a step in the
right direction by setting up u super
therma] power station in Andhra
Pradesh,

SHRI M., RAM GOPAL REDDY
(Nizamabad). Sir, I congratulate the
Minister for presenting the supple-
mentary demands and for expressing
frankly the real state of aftairs, The
NTC mills are short of Rs, 57 crores
and the handlooms abnut Rs, 34 crores,
This comes to almost Rs. 100  crcres.
About the textila mills, the minister
said, whatever amount wag there it
has already been washej away. I do
not know the reasons for the huge loss
which NTC is suffering, On a account
of manufacturing controlled cloth, it
seems NTC is suffering a loss of Rs. 25
crores. I want to know the reason

D.E.G. (Genl)

for this whether the mills are inefii-
cient or the price fixed is low. I also
want to' know why the private mills
also are not compulsorily made to pro-
duce this cloth, so that they may also
share the loss. The minister said, the
cotton prices are very high, This is
not correct. They are the lowest in
the world now, almost at the rock
bottom. All the kisans are runied.
Next year 1 am sure the Government
has to import cotton again.

It the sugar price which has been
fixed now is allowed to continue, I
am sure the minister will be coinpelled
to make the same sort of statement
about sugar mills as he is muking now
about textile mills, because next year
no sugar factory will be in a position
to start crushing. As the previous
speaker pointed out, in Andhra Pra-
desh, the price has been reduced by
Rs. 32 per quintal in one year. It is
not spreag over five or ten years. The
cost of levy sugar in Andhra is only
Rs. 117. Out of that, Rs, ¢ will go for
the gunny bag. So, the actual cost is
only Rs, 111. Tt means just one rupee
per kg. Is there any other cheaper
commodity in the country than sugar?
I do not know how this price 18 arrived
at. The price has been reduced now
by Rs. 32 per bag in one year. The
cost of the same sugar is about Rs. 441
in some areas. Government is pur-
chasing levy sugar at the rate of
Rs, 441 per bag. Instead of purchas-
ing at a higher rate, why not the
Government allow the mills to sell it
in the open market? The cost of
levy sugar is double the cost of free
sale sugar. Free sale sugar is sold
at Rs. 240 or 250 per quintal, Another
Rs, 140 is added by way of excise
duty on free sale sugar. What is the
logic behind this? 1 request Shn
Jagjivan Babu to sre that these prices
are immediately revised. This year
our country hag produced 49 lakh
tonnes of sugar. Next year we have
planned to produce 51 lakh tonnes. I
can say with my 33 years’ of experi-
ence in sugar industry that next year-—
the sugay prodiction will not exceed
30 lakh tonnes, because the more will
be the losg for more production.
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This year, we are exporting 15 lakh
tonnes of sgugar and we are gotting
Ra, 500 or Rs. 600 crorey in foreign
exchange and Rs, 300 crore in rupee
profit. In spite of this, the industry
ig being let down by the Government.
1 do not know who has made this
policy. I think, somebody in the Agri-
culture Ministry might have done this
and everybody has put his signatures
on that and it has become g law.
About 50 to 60 Members of Parlia-
ment went to Babu Jagjivan Ram
and 60 M.P,g representeq this case to
the Prime Minister. I would like to
warn the Minister that if enough at-
tention is not paid to the sugar indus-
try which is giving hundreds of crores
of rupees to the national exchequer by
way of excise transport, etc., you may
lose such a big sum and this nation
will become bankrupt.

We gare having adverse balance of
irade {0 the tune of Rs. 1100 crores.
Sugar is the only commodity which
can bridge this huge gap. I congra-
tulate the Minister for his herculian
effort in exporting sugar. A timely
warning has been givea by four States
i.e. Andhra, Karpataka, Maharashtra
and Gujarat. These four States pro-
duce 66 per cent of the total produc-
tion in the country and 90 per cent of
this is in cooperative sector. Unless
Government takes certain immediate
steps, the cooperative sector of the
sugar industry will be ruined com-
pletely. What is the wisdom in killing
the goose which lays golden eggs.

SHRI CHINTAMANI PANICRAHI
(Bhubaneswar): Mr., Chairman, Sir, I
rise to support the Supplementary
Demands for Grants. But I would like
to make certain observations and 1
hope, the hon. Minister would enlighten
us on those points,

One of the fundamental and main
objectives of our planning and our
monetary policies has been tp reduce
inflationary pressure on our economy.
And the other is to see that vhatever
is gpent is spent for productive pur-
poses bétause we wunt to bring dewn
the prices; and one of the points of
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the 20-Point Programme is to reduce
the prices of essenlial commodities in
this country. But, Sir, when I Jlook
at this, I am surprised' to find that
two most disquieting trends have been
revealed in the Supplementary De-
mands for Grants. If you look at
page 10, you will ind that the Gov-
ernment hag clearly admitted that the
latest assessment of their resources
posgition indicates that the 4 Tesources
gap of certain States for funding their
approved Plan outlays may be of a
higher order. It is estimaled that an
additional amount of RBRs. 75 crores
may be required for this purpose for
which a Supplementary Appropria-
tion is sought. In fact, last year the
Central Government had directed the
State Governments to mobilise their
resources because unlegs the State
Governments mobilise their resources,
since the Reserve Bank was not there
to meei all the reguirements of the
Governments’ expenditure, they won't
bg able to implement all the policies
and programmes. Therefore, the first
requirement was that the States were
to be asked ta mobilise their resources.
Now, the trend is that they have not
mobilised the resources and perhaps,
the directives of the C(entral Govern-
ment have not been implemented effec-
tively. Therefore we are asking for
Rs. 75 crores to fill up the gap in the
resources, The other point is that we
thought that perhaps, all the direc-
tives of the Central (Government on
the Ways and Means would be imple-
mented and the position in this regard
would improve by at least 1 per cent.
But again, we find to our surprise and
dismay that ways and means position
of the State Governments have delerio-
rated in the last year. Therefore,
again, in this account the Central
Government is asking for a further
amount of Rs, 50 crores for helping
the States. I think these are very
disquieting trends and the Central
Government should really try to re-
move these things bv taking certain
action and not by giving Rs. 75 crores.
1t is going to defeat the 20-Point
Programme that we have committed
to implement in the ghortest possible
time. In three or four months we
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have 1o see that they are implement-
ed. Otherwise, we are not trying to
lesgen the inflationary pressure on our
economy.

Secondly, I would draw attention to
some of the programmeg of the Orissa
Government. Ag some of our friends
have said, the Paradip fertilizer pro-
ject is a big complex costing about
Rs, 265 crores. When its fsundation
was lald in 1974 we thought that it
would be implementeq by the end of
1874 or at least in the beginning of
1975. While for Korba and other pro-
jects money has been provided, we
find that not a paise has been pro-
vided for this project. Even though
we were assured in the last budget
session by the Minisier of Petroleum
and Chemicals that provision would
be made for the Faradip fertilizer
project, we do not see even a token
grant of Rs. 1,000, which would at
least show that the Government wani
to proceed with thig project.

Coming to irrigation, I woulg like
to say that Orissa needs these facili-
ties more and more. The Central
Government has to finance the major
and important projects, Tuke the
Delta Irrigation Scheme, which was
started in 1954 with an estimate of
Rs. 14 crores. Because of the delay
in the execution of this scheme, huge
resources of the Government are being
wasted. Though it started with an
estimate of Rs. 14 crores, today it has
gone up to Rs. 84 crores. It is not
going to be completed for the mnext
ten years which will mean that it
will cost Rs, 135 crores. This shows
that we are not able io work to sche-
dule. At least during this emergency
we have to'see that we complete these
projects in time,

Another very important irrigation
project is Gania Barrage project
This should nlso attract the attention
of the Government and, if not today.
as least in the next two or three years,
it should be undertaken,

Suppl. D.G. (Genl) &
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1 am happy that recently Kolab and
some pther projects in Orissa have
been approved. They will certainly
help so far as irrigation and power
generation in that area is concerned.
I feel that similarly the other projects

should also recelve the attention of
the Government.

WY atfag Arcigqoy af (MrgR) -
aarify off, N TN feqreg §
97 &1 & T F77 & fAq wergan
g, AT fae & ard § w9l $urr-
Hex faedi & a ¥ Arer 93w & gurk
wriaal & §4Y urew o s@rs o @ IT A
Tt &t 1 sfve, § 9gA AT &
qTT FY T AT § W qST & @ FAT
W1 @18 f5 99 A% 99 %R § are-
i AR 7T & AR 7 AE g Ay
gifeq Agr N a7 aF 1% ag F8 o
79 & a1t | qar favwa @, gy Aufy"
7 3 1 whife Iwd v §
foer aga quet 8, 97 A Pt ww
W AT A% NLAAT IgT SATRT TIA
¢ afreaa s+ faer & o fad srrefes
Ry Aafaa @ E1 37 9 fgad
T 7T W% FTAVT qewT § | A
Fo qto A fagre § A1 frd & 37 4%
EF AT TAAT SUMRT HEE ATE STI0A
92qT & o e wifors fasamy Efegm
AT d o1 g E 1 ) wfewe @
AT T I KT I frami |
ITH TR FT 370 I ¥ faq ey FT
g1 wra a8y afcdfefae &1 gvfag
Wi FHM A 3o wod gury fed
99 & 98T quE S7giA gg fear f
St FT fAs |y alm g Wy
d2 A FCGHAT § a7 I B AT Y
RUAATET FT 7 [UfEQ

A AR ag wrq s gl 3
Fismafes vt & o o g fewa
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T Ag R & fiF s oY e & aveTe-
Wea JweT &) o1 Az ¥wew, w9 AN
HAETIST &1 VAT FT a7 AR |
v, qavw s gy wE § afes e
aq & F2T7 g fFawy &7 awrar ofi
F &\ W AEET F oI 70
FO® T1qT qT¢ W { famy F7 Ay
foreit av awrar & AT 39 ¥ § F0T 40
FUIC ®IAT JAT T2 HT a«TAT & |
A EIT FTawTH 2 W&
EH AT AN S FOTTFATE |
@rg deft ot & werar fy 2z aaahey
w1 faa feor & f&F & faey 9@
freaQ Afefepza sy sv 2 & agq
w3 § qeAr Fear 3 fF feee faen
ov fraady afefwder wg ffg m & 7
397 927 & fawAE #7 40 FF wOAT
faett o awmar & gty g A ol
Ia7 920 ¥ 7 fagr ¥ gw fge W
q1E #TE & W7 fFem gz avwe #
o fEaT &1 Weg %7 IE § W
TN qGH FYTET AT oY ST KT T
2 sifs o, D, 9 /T AT rFE F
fram & 1 " o aEr T oo
FoAIA FAYEH T fav 7 oiiEwea wY
AW & fqU dET A AT AT G R
T A1 F4T 1 fooer avg ¥ wamw Y
WY, Ig ®€ET AT TET & WP g%«
SY WTEFTT & I A I AT & O
ferard oy dwasmfeg wd
T F7 ag o fonwery & & =
faeY a7 ST 70 FO® wagT fEaTY W
arat &, a8 3 F) fawamd AV WA
fre %o gmE g § 6 e o AT
FT (RA e & fges faar 97
@ &, 99 1 TEAaTe 99 & faeme o
fear ooy o Y 3 foer & o=
10 ®T& 4T 15 1@ FT FT WY F0F 1,
39 %Y forady nfefepz gn 5T & 717
Y BT Fo F § Hay Aqv{ge | WrAAY,
WEga & Hwagwr g

& DEG. (Genl)

gy 5 A2v fag qEt O Iufea
T &1 TEY a § weife T
NMATFT G N F S FQA@ &
fr gTode ¥wT # faw T AwAarE-
WM & X gk oy e
T AT AT FI | WG O gET AT
mr & fr @ fag of Y 7@ wER
fr mor o ofefwfa o of § owd
wonEfes qweT #Y faet & oW
armmmfmmﬁn oft i

fedt aF w0 v 1 @ W WO
¥ fae o wr 9 1 AR B gEa
AT G & | wregEw, W e W
ITENAFTO AT A N o FEAT
&1 g wuw WY off A #Er &
& oit W TEIETor AEY FAT IRy
afF JEm g Tie & W owY |
ga Wt Ay @ 5 ool sege g A
2 AT IURY FT AT JEAEA q@H
¥ f1¥ MIT-FAT AT A8 @A AfEd |

s Exmzre faslt & Ay §
HIAATT T #Y qAST 7 FTR FETE |
& W uF dwerew fus & wifss
WTAT 8, O 9 ST@ 9T FT ]
gFr FET 98T £ 1 W @rd
EFETEe TSR @ FYT F &, IEA
cign WX arifafedie & §9 %%
AR Aqre o F 9T ARy § AR
@l W7 F g ARy & A W
T | F A wmar, fewr g
qET AT § WA & AT ANT ATAQ
g | wrr aw Ty wyfer & &hr oew
w® 2 ww 7 5 agi v gbarfaw
A9g udre 5y oy @& & A gy A
aawy & fir Jgec 7 & s ofY gl
A | SATE ARy FAar e -
o saw fF gl o dar ST wm
% G aga & wferst Y ey o0 fe
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ot Pt & ¥ e gt Pl @ 8
N agt & AT TRy §

HTH FTT FHAG ¥ @7 5T
ATIAT, AHI WIS JQTAT gAY
¥ et el ¥ g 3w oW Wi
frarat &Y 9 grera & SuwY 3w femm
W 9 ¥ fEd § o W
greE & 480 9X FET dEE & WY
Fa¥ o e §, W Gefe &
guftde 4 43 g¥ &) oA wEr }
fF 100 FOT Y %71 FIT €2 FEA
T 9T 937 guT & Wi feem gEwr
gl TR Er ww feafa am
& ot ¢ f afomw § @ wrew "o
JAfiFT A AT TS99 FTE FATL AT dav
g §, JuR I F® e o &
T T T 9§ FILT I
FTAT IT FEFAT § | JUHT TAONH
Wit 7 QAT ? W wEde a g
arerETedT N § R ¥ g & fn
qET F9LT FT F AAET F ;e
AT W1 34 FAT WY 7 FILT &F
¥ agr gAT & | WO A FT HIH
wer guT & | & Yree(w ¥ o § wiw
g 1 MY, HF, W 6 gER
ST A o A 3 §, vER A
# ¥ srrarg | ATREY, e qEef A
% % W€ arE o qay 9gN WK oW
AgaT FAE Y 02 R ag FHw O
o wud oY oY, Iawr fold WY #Y
€ dY {1 & sz wgar  Frdem
I AT &, T W 9T @ L AR IR
e aw @Y o &1 Su¥ fag
0 @ T oY wix Suw fad
Fogr froa fear ww 1 wWE W
‘e FREY A Foie e e w7
agy wr W Fed ) A &
fedtd ar ar arelt & ¥/ o P
oW dewd WY B wifigt 1 oy
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A e §, T g v § o
g e wqw & Toff formY § argwré
g€ ¢ ol o qtw 1 Ay
qF QAT &uF T 91, ML AR
TEHTAT § 400 FMAE T gHE AT
wW a7 a7 fore® qff fae 1 o
arq fefiom Mgy w1 §, 1| -
fedamw T | =gt 9T W X
SqTET AW e AT Ay § v agt
9T B B I 5 X AW, qEAT
¥z & Fpr Wt Tngd € WX wgifen
AT & 9 WA W aT e
FE AT ART WY 497 QAR &7 I3TAT
areax § | SfFw ITAT, W 99 9T
e 1 W o gfeedT @ @
2 uw fire fafre & &Y 7@ afew
21 & fiw fafreed & ofsmw ffen
# gaw faar fr ag Teege § e
arfa v g e @ 6 i safoe
¥ 1% o dlo ™ WET ¥, S|
woft fard 2 & 5 agh X AT @
TEY qPT WifE T A8 & 1 O
T A qre w7 G AT WY AEr
W g , FiEATMd FTRee #gt
9T &, 5 fa=r § o o foufy agi
qr dzr § 1 wefad A wEAr Ow @
f& ow 2fF@ew FAA ag 9T qeA
w1fed oY fF agr 9T AT FT AT T
agt aX 3% I Y §9 i wre
g1 W 9N aw & A% o agi
q g 29 ¥ e ¥ a ww oy
21 @t P ae & 100 w0
AT g AT dalE AT ¢, ThwEaw
Teww iz 1 § 6 oEl &
FHETT 1 AW 50 0 wyAT
YOHTT T O 4% 9 438 ¥ AR 0%
T ¢ ¥fFT 100 OT T@T ATEY
o T 9 Er 9 e &
agh X U 78 v T, Aoy
€ WTEY FIAAT AT AT X w4y Y
¥ ar€ ITg WR @ AWA W o7 fEar
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ot 1’ e gar gt & ot vl agt
o it g i ok wfegan-
JwA agt 9T BN WX giweaT WY
refguarer ol a3 fieqr o awar
g

W owrr § WR frerw R fe
¥ AT #T AR AT o orava &
o1 95 3&T fr qgi & feafy &Y #%
T AT qHar ¢ | § vl & [y
¥ wmrg wel oY ¥ yrEm T oawA
LacUl S

MR. CHAIRMAN: Now, there will
be two speakers—Shri Chapalendu
Bhattacharyyia and Shn Madhukar—
and after that, the Minisier will reply.

SHR! CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr. Chairman,
Sir, this Debate on Supplementary
Demang for Grants permits us to
assess the present economic health of
our couniry. There are various
angles from which an assessment can
be made, that is, budgetary, mone-
tary and fiscal measures which we
have taken during the last two ycars,
the declaration in the rate of infla-
tion over the las{ year, the production
and productivity, in agriculture and
basic energy industries like coal and
oil and so on.

As the time allotteq to usg is very
short, I would like to make certain
points. Mr. Chairman, Sir, I come
from a particularly backward region,
a disastrous area, a disastrous region
in India where 6000 johs have vanish-
ed during the last 5—10 years, where
the confrontation between Adivasis
and non-Adivasis is going on, where
there ig one crop economy and only
two per cent of the area is under
irrigation.

The Sifton Survey Report in 1917
showed that out of five years, two are
normally t yearg and one is a
good raf year only. 8o; the situa-
tion is Mke this: there has been one
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Ccrop economy; there has been arrest.
ed growth; there has been closure of
Giridih Collieries; there has been land
alienation present drought and low
quantum of relief, So, you have to
get out of that, There has been a
scheme for rejuvenation and revitali-
sation of the Giridih Collieries,

13.39 hrs.
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A plan prepared by the foreign ex-
perts in 1946 suggested that the entire
DVC should have a number of dams
of which Bal Pahari was one, and it
it was accepted, it would have helped
the Adivasis,

The long-range neglect has led to
certain political consequences in my
region to which 1 urgently draw the
attention of all concerned. In De-
cember, 1874, I sent a telegram—when
there was the turmoil going on in my
region—to Shri D, P. Dhar, the then
Minister of Planning, Shri K. Brahma-
nanda Reddy, Minister of Home Af-
fairs and Shri D. K, Boroosh, our
Congress President, 1 had said this
in that short telegram-I think, I
could not have compressed the situa-
tion in a fewer words:

“ONE CROP ECONOMY COMMA
ARRESTED GROWTH COMMA CLO-
SURE GIRIDIH COLLIERIES 000 A
FOREST CASES COMMA USURY
COMMA LAND ALIENATION PRE-
SENT DROUGHT AND LOW QUAN-
TUM OF RELIEF IN GIRIDIH COM-
MA GANDEY AND BEGABAD AN-
CHALS HAVE THE GROUND READY
FOR EXTREMIST [ EADERS STOP
TWENTY FORCIBLE PADDY HAR-
VESTING ALREADY REPORTED
STOP PIRTAND AND NAWADIH
ANCHAL PARTICULARLY TENSE
STOP SCHEDULED TRIBES JOINED
IN MANY PLACES AND AGRARIAN
SITUATION COMPLICATED STOP
WIDESPREAD TURMOIL  APPRE-
HENDED STOP CHIEF MINISTER
BIHAR INFORMED STOP SUGGEST
IN-DEPTH APPROACH TO THE
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REGION FOR CONTAINMENT AND
LONG RANGE SOLUTION TIIROUGH
SPECIAL GRANTS OF MINIMUM
PROGRAMME IN GIRIDIH LETTER
FOLLOWS”

But no in-depth assessment of the
situation has been made; no plan has
been forthcoming; and the people
there have been left to chase them-
selves in this quagmire, that is, the
particular region of Tundi, Giridih,
Nawadi, Pirtand, and Durori—all in
Giridih and Dhanbad districts.

I welcome the 50 core projects of
major irrigation which rhould be
taken up. I suggest that Balpaharih
dam in Tundi may also be taken up.
We should take up small irrigation
projects costing Rs. 30,000 or Rs. 40,000
or Rs. 50,000 which will bring about
a sea change in that region. The
extra demands for grants have become
necessary because there havo hbeen
extra allocations in the matte, of irri-
gation this year to the extent of Rs. 59
croreg and in the matter of power to
the extent of Rs. 150 crores. But we
are always behind the schedule. If
we complete another .£,200 megawatts,
we will only be completing the pro-
gramme set out for the Fourth Five-
Year Plan and will be nearly two
vears behing the schedule in the Fifth
Plan.

1 would like to point out that the
nationalised banks are not pulling
their weight in helping agriculture.
The cost of credit ic rather high. I
understand that you have other regio-
nal banks and so ox. But, in the
meantime, your scheme for increasing
the taccavi loan from Rs. 60 crores to
Rs. 90 crores will .10t help. 1 supgest
that there should he an effective in-
crease in the taccavi loan to Rs. 120
crores, so that immediate relief and
help for increasing the agricultural
production can be reached to the peo-
ple who need it most.

The difficulty with the nationalised
bankg is that they are restricted by
the ten-mile limit. They are also mno!
helpful to small industries.

JULY 28, 1975 Suppl. D.G, (Genl)
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The resourceg position should be
improveq to enable the Jute Corpora-
tion, Cotton Corporation and Mica
Corporation to give effective price
support. I am told that the funds axe
not available, Yet, we have taken up
a large amount of economic territory.
Unemployment and depression in
prices are there. The price of stick
lac has crashed from Rs. 25/- per kg.
to Re. 1 per kg. The governmental
help to face these challenges has been
too little or too late.

In mica, there is a wide unemploy-
ment zone. Forty per cent of mica
export is canalised through MITCO,
but the procedure and modus ope-
randi of purchase is not helping the
mica industry in the way they should.
They have rccently revised the yrices,
but they have done a major injury to
the mica-manufacturing trade. 1 sow
it only the day before yosterdav,

Special prices in respect of diffe-
rent limits, 10 to 15 mm or 25 to 30
mm have been removed. That will
kill a number of expert mica manu-
facturers and allow them to dd a
few thousand skilled workers to the
army of the unemployed.

You have demanded certain grants
for the Ministry of Foreign Trade, 1
would have liked if you had brought
some Demands for Grants for starting
micronised powder, mica paper and
macanite manufacturing industries in
the region, That alone—that alone—
can lead to long range health of
mica industry and nothing else. We
are beating about the bush and in the
meantime, the melancholy story of
1.6 lakh mica home splitters who are
the most skilled in the world—they
can split 1/10,000th of an inch-is
continuing. WMica industry has achiev-
ed a record in regard to the wages of
these most skilled mica home split-
ters, Most of them are women Adi-
vasis, Momins and scheduled castes
and their wages are Rs, 1.50 to
Rs. 3.00 per week. That is their wage
earning. That is what mica industry
has done, Herein lies the major
failure of the Ministry of Commerce,
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The World Bank had pointed out
that energy should never be subsi-
dised. That is precisely what we
have been doing during the last few
decades. The effect has been that the
coal miner has been ill-paid, and the
coal industrial belt had a lot of en-
vironmental pollution and a high rate
of incidence of microbial and respira-
tory diseases. I am glad that thig is
being reversed, I am glad that the
Govérnment has taken it up. I wel-
come this subsidy to Coal Mines
Authority and other authorities to
bring about this change which has
been long overdue. I support this
Demand for Grant in the supplemen-
tary Demands.

Nt ®AET fax AWy (FAFarn) -
HATLF HENT q¥ aeq wwa & ogfe
Hurma & wimy gv & os9a fa=Ee
9% AT TE ) RE AEAE
gar 57 aa T, daw fr g F fawm
¥ oY oF Qv O T4 A T WY
¥ oY fam & faea & fau gof=g
whAT v STT, Snfgy agr i ng
2 graw g ¥ aFy faEr
W qdff 9o7 92w a&  F qE™E S
TIF & qF A AT 7 AF VBV &
T aga 4 wwg Fy afe Hid
| TR A ER A A
et ® A F fag ad o E
IR qeT A feur war €0 gAw
A ag & fr ¥ aww 318 B¢ ™
G 7@ WA AT AW R AgA
Wi afa Y & 2 i@ F qurw
FATH AMATT ATE FT WA A wH
o W o g & 1 i o &
g oagEr & 3w v o oW\
qA EqS; g A Fr wife @ @)
Wagsrate ¥ &1 g9 O qgf
gga wasTag wrf § | gl T ¥
dre sa® § R G AT F v
gt qrea W arrar Aoy
aror s € 1 ATy ¥ WA 9
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g fr wrswig § faselt an wr Ay
Avre g & § ag grEammw & fag
T & AT § W ArEl a oFE
qfa faad am # w9e a9t g o
T ILETE & TE § | TR W Y
Ra g e afi fawrg 1 g9
Faw Feefte & s 9o s § orfew
Faga §f v 3 & 1 ¥ gwmer
g fF am frdaor & agra qv wo)
q@ET {7 anfegds faae fear
grar 5 g OFaw F faq wqg<E
widt Amw ) ET ar 48 TGT & W
FT AT | AP G FTE qT FT SR
7Y famwr & s=mET W AFar 91 WK
g & ITmET & WA F oAy
ggraar A @l W e S
s FFT U9 qEN W § N
ey qIN gAA @l g guwr qfa #
agraar faw gwdy oY | & gwwar §
f& @ aw =W v wifgu 9 Wit
wal #EET Tt arg fagaw & dre-
A #Y FEifag #39 F graw §
HAYTH AT AT FA1fgq Y, WY A
gar A8 fwar & 1 g foafa ® g%
A 91 N W 39 F FI@ G-
gq &7 1A afe @1 K oF g
geet aw "% § 1 anw fafaes
¥ g1 § % aqae gusT @Y qm &
frafor &1 wr3a¥ s=7 fear ¥ 1 W
fau vg wraws & fo ag-fradeo
F ASATHT FT FTOR ST A0 FA
# fq a@ #1 g7 @Y FE Tl
Wi ag dwar wifgg fo wen a@]
Iq AYFABT HT QI F @ § ar Ad )

faere Y e drorar ow wR
T aYoar 8, W oF weaetE gYrET
Wwr ¥ 1 o amr & Saw fagre o
s g2 ddfte e owe wit o
foard Y st & 1 qudr wg 56



87 Suppl. D.G. (Genl) & JULY 28, 1878 Suppl D.G. (Gesnl) & 88

DEG. (Genl)
[y ey Forwr srg’]

FqT X A BT ff, T 120
0¥ w0y o 7 & aw fr oy W
W g8 aw W e A § W
1 v oo & fe fagrc g K
qasey & ¥ ¥ qoee ¥
AT G AT KX T E R g @
w % ¥ Qe & w7 §F g
gre ¥ & & o 37w vifa wod,
wiife g9 & gru fagre, @ gy w3,
oI dgre 7 oY, faar 1 ashy 3
feafe ag & fr sew dyorr wr wmw
ﬁmﬂmmmt !

Tew dyar ¥ Wex dasy ¥
QW ¥ @At § ol aff agwer ¥
afedt WX s 7 AED ¥ o
vt A §, AfeT @ ¥ gl o
qgwar & 1 wagd fewrf W A ag
Taw fomr @ f&5 e daew W
fanir @ AYrar & qada gar
afge | & wverr ¥ og v s
g fw ag W= o A o5 g
qIHAT & ®q F mma%\'!ﬂ?
W ¥ fou qyqor wig ® 7w &
A W ot g waw e e
g & frevr oY 0T 39 w1 3%
)

Fufy 34 & TW ww gu §,
e fox ot oo fafrag & fe
WY AT Y frarl & SqORY ®
Iy & sy HT £ &, wiife g ®
T AT ART | W T T WY
@ & fau qafadt ¥ oF, ag waww
t fr voRY & av werr ond, arfe
I A Afe 1w ¥ fag
FOFT WY GTE /1 WY AT w1fgy
AN & ww W 9 wEmr W,
fog @ "R X qdw feael W
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wdony wr Tlwre Wy o agfeem
B &k o T SHT & N gl
Pk A F Ay LAl &
a2 w@ frarl ®Y W€ grf ar wgfawr
gt & afer wEy W
fegry T W IWEW A ® I
gmamwmnﬁmq
§ o s wd Bif ol Al @
qf &1

oy acfeg aroEwr g & WY
fr ahm Ay futfe 5 & a1
¥ wgr &, 9 W oF AT AT W
WY WY | IET WA § I
gBw W fagre r awrw @ ot
®T T THIT FIA F /A TF T
AN E | TH A ¥ A & 357
et & srew fafreT s ov IAiew
faar a1 AT 97 & We Wy wr oy | AR
39 9T ®rf e qgr faar o @ R
%g w1ar & fr Qa7 F 9T FHRAEA
¥ 94T, ag Fgi § wrawr | K 906
#gT Agar § fo N fam-mfaet
F A SO W @A e, WK
30 % o feafs awqiwr e 4 %
TR § FHAMA ] A7 qm g
st wfgg « & wwaw g 5 99
) FHRANA AT Fefy I i 2w
¥ qfy g & qwe gew g A i
AT g AT BEE) X W A #
Mo § ¥ Sq & qwA
FETE

AT quen, off aaoff, X anm
THIITEW U W LY S w1
Y WY T ISAT ¢, AG TF KW AW
W™ T | g qure dw ¥ fwr,
wt zwefa (e ¥ fgm Wi
Ao & ot F aw ooper gwr & )
gr ey § fr arw o ¥ woR W
faan woft o ¥ )y, W Ew ¥
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forg ag wmawaw § i o ¥ deraT
¥} W TwETR TTES WY R W
gra # 4 ¥, v 39 & ofcy 2w & farerer
¥ e %Y

fagre wte 3o 3w fawwr g
THHT § | 9gi B SR Jum-ud

'(ﬁ*l‘fﬁ,%‘ﬁﬁﬁ{ﬂﬁ'ﬁﬂm
ﬁqﬁ{mua@a@ﬁﬁ%lﬁt

# fog 1§ aqres Wi oA
w{t | EAASAT WT AT IIT &Y
TT TATHRT K B Iunr w1 faww
son s ¢ maft e X
fae? gu Tomwi ¥ e enfua s
*% fau «@ fow-wnfowi w1 faud
&, Afier g wqw Wik fage & i
7Y IO A @Y Y § | FEd aTw
g1z B2 frami WX FTOAT A 0
it wy @ 9R) T fAfae afe
gfrad T o § el wlemmet

ﬁaﬁw—a&#ﬁq«wﬁa‘r &Y 37
foera ®% g ?

woqreR § 7 iy fad § wwt

W AR § e &, T fer hw
TR O ¥ T AT 7 WoGT FAT
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wifge fir gt feaer s dar g
¥ uiX gl 9C qewiEy aur 9 &
FCEA ST ¥ wewrear § v A |
TOFTT WY ¥9 AT sy & wfge |

it wmrew wE & fag s
¢ 1 gt W wle W sy AT
T &1 ag gw RfaT &
T AYTF WY gevraaT 9 fawre
@ oifgd, @fe 37 wa A o
W a1 a% v 9§ owad fear o
a1 %W & S e Ay wrpfaw
qoORT %7 @ TN r AwaAr § )
EH 99 7 oRee WY w7 qed § W%
amg @ wow AW & sworan & fag
ff v ¢ wq § 1 Wl WY
wdt wqe W 9 WY wivwaT e
wafz &Y ord § 1 wifF I W @R
X 7 & afaw o glear wf &

ww & & sgar agn § fw g
gofRedt fowigwr & fasd gg wamwl
w1 oy It & fere o wie am™
W | W@ aEl 9T
T wfgy ik foe® gu woml &
feere & fag o awa avoAT TR
aifge

SHRI PRANAB KUMAR MUKHER-
JEE: Mr. Chairman, Sir, I am grate-
ful to the hon, members for making
their observations on the supplemen-
tary grants.

This is the first batch of supple-
mentary grants after the budget was
passed by this House and ten grants
constitute nearly Rs. 285.76 crores.
I we broadly divide the grants, it
would be in two ways—assistance to
the States and secondly assistance to
the public sector undertakings.

14.00 hrs. e

In the foot-note of the supplemen«
tary grants under each heat the de-
tails have been spelt out. I would
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not therefore like to repeat them.
But I would like to highlight two or
three points which necessitated
bringing forward of these batch of
supplementary grants, While mak-
ing his observations Mr, Chintamani
Panigrahi asked about provision of
Rs. 75 crores as plan advances to the
States, It is true, when the Budget
wag passed tn this House, the Finance
Minister, while making his observa-
tions regarding the State Administra-
tions, said about some fiscal discip-
line, as a result of which we can re-
duce the resources-gap and at the
same time they can try to mobilize
the resources by their own efforts.
But after making some review it has
been found that in many of the States
it is not possible for them to augu-
ment their resources, and at the same
time, if these advances are not given
to them perhaps the total plan out-
lay, and particularly the core sector,
like agriculture and irrigation, may
get jeopardised. As a result of this,
there was perhaps no option but to
have provision to the tune of Rs. 50
crores in Ways and Means, It is
known to the Members that the Re-
serve Bank has put strict ban on
overdraft, and more and more State
Governmeénts are brought to discip-
line, Therefore, to meet the essential
requirements it was found necessary
to give some fillip to the State Go-
vernments. At the same time it is to
be kept in mind that these are short-
term advances and we hope it would
be possible for State Governments to
augument their own resources and to
see. that these things are not being

repeated.

While making their observations
same of the hon. Members have ex-
pressed their dissatisfaction over the
import price of fertiliser, The ferti-
liser price fluctuates to some extent
and whilé making his observations
Mr. Sethi asked ‘whet Government is
dolng into the matter. 1 can sssure
Biw there is constant exercise which

D.E.G: (Ge‘nl)

is done, and &8s & result of this sort
of exercise, it has been possible for
Government to renegotiate the con-
tracts from these¢ areas from where
we are importing the fertilisers, As
wu result, we could save nearly Rs. 03
crores. Some high-priced contracts
have already been cancelled. So it
has been possible for us to see that
fertiliser prices get some sort of
stability.

Certain observations have been
made about the NTC mills. Regard-
ing what money has been provided
for it, the reasons etc. the necessary
information has been given in the
footnote and I would not like to go
into them. But I would like to point
out one thing. So far as NTC mills
are concerned, their total turnover in
1971 was Rs. 71 crores. In the cur-
rent year’s Joss, out of Rs. 29.40
crores, ncarly 20.20 crores is due to
operation of controlled cloth scheme
alone. It is knowp to the Hon. Mem-
bers and many times this has been
discussed on the floor of the House,
We have known about the recalcit-
rant attitude of some of the private
sector mills about production of the
controlled cloth and how the NTC
mills are put in a less advantageous
eituation.

They are keeping ull these points
in view for modernisation. In order
to improve their liquidity position,
arrangements have been made to
make some budgetary provisions in
the Supplementary Grants, Some is
the case with the handloom weavers
bectuse there is 8 huge stock with
them. Efforts mre made to give re-
lief to the weavers—those who are
unemployed and those who are under-
employed—so that they can market
them, In order to give such assis-
tance, Rs. 5 crores has been given to
the State Governments and 1 can tell
the :‘won. Members that some assis-
tanpe hag already been given to
the various State Governments as
follows: —
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Andhra Pradesh. Rs. 120 lakhs,
Karnaraka. Rs. 70 ,,
Kerala. Rs. 30 ,,
Tamil Nadu. Rs. 180 ,,

Loans yet w b

«isbursed to UP. Rs. 70 ,,

Others. Rs. s0 ,,
Therefore, it is not a fact thut we are
not aware of the problems of the
handloom weavers; we are aware of
them. Various recommendations of
the Sivaraman Committee have been
looked into some of which are being
implemented. One point which was
discussed on the floor of this House
when the budget proposals were con-
sidered was about the rate of duty
on the power looms. That too was
recommended by the Sivaraman
Committee to give some help to the
handloom weavers.

I has also been highlighted in the
socio-economic twenty point pro-
gramme which has been put forward
by our Prime Minister. Two or three
obscrvations were made actually on
the floor of the House when De-
mands for supplementary grants or
other specific measures were being
discussed, about the development of
the backward region and about re-
giona] imbalance, etc. It has been the
constant endeavour on the part of the
Government to see that regional im-
balances are done away with and
backwardness of the various areas is
being gradually removed. But, at the
same time, it hras to be kept in mind
that by merely injecting some money
or pumping in some industries only
no area can be developed unless and
until programmes are evolved taking
into consideration various factors.
So, keeping these things in view, »
certain strategy is being made and
the Ministry of Industrial Develop-
ment is looking after that. Certain
concessions have already been an-
nounced. So far as development of
backward areas is concerned, provi-
sions such as the scheme for giving
15 per cent subsidy or concessional
assistance from the financial ingtitu-
tions in the hill areas and transport
concessions are wll there. But, at the
same time, what is to be kept in

& D.E.G, (Genl)

mind is to see that there is a need
for a close coordination between the
State Governments, various Central
agencies and other agencies working
here. The necessary infrastructure
is not being built up in the backward
areas. Perhaps we cannot expect to
have that much development with
that much of speed which we expect.

Some of the hon, Members, while
making their observations, have cri-
ticised the role of the nationalised
banks, I do not deny the possibility
of it. It has been commented upon
even at the highest guarter that the
role of the nationalised banks is not
up to the mark, In certain areas,
certaun deficiencies are being looked
into and, at the same time, constant
efforts are being made to improve the
functioning of the nationalised banks,
The Finance Minister has taken up
the matter by meeting the Chairmen
of the nationalised banks. Even at
the meeting held by the Prime Minis-
ter with the banks and other financial
wstitutions, various suggestions huve
been put forward. We shall have to
improve the functioning of the na-
tionalised banks. There is no doubt
about it. But, at the same time, it
has to be kept in mind that the banks
are also working under certain con-
straints, The total and overall credit
position of the country is also very
difficult and the bank has to work
within these consWraints. In spite of
their will, sometimes it may not be
possible for them to come forward
with assistance either in the back-
ward areas or in certain other areas.
But, at the same time, I do appreciate
the sentiments of the hon, Members.
1 do fee] that there is an area of im-
provement and I can tell the hon
Members that constant efforts will be
made to see that they can play their
desired role so far as industrial and
economic development of the country
is concerned.

Now, I will take up the much-dis-
cussed subject of dearness allowance
to which Mr, Banerjee referred to in
his speech, It is known to him and to
the other Members of the House that
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we are equally agree to see that the
Central Government employees do
not have any dissatisfaction. But
there are certain issues which cannot
be sorted out merely by acceding to
the demands. Had the problem been
so simple perhaps the D.A. issue
would not have lingered so much.
At the last meeting which took place
on the 10th July and in which both
the Finance Minister and Defence
Minister and the staff side were pre-
sent there was a preliminary discus-
sion and the official view was clearly
pointed out to them. At the same
time they have also expressed their
views and after that it has been de-
cided that another meeting will be
called very shortly and, I hope, after
the Parliament Session is over it
would be possible for us to convene
the meeting and arrive at a solution,
But it has to be kept in mind-—per-
haps Mr. Banerjee has forgotten—
that it is not an isolated issue, Merely
by increasing the dearness allowance
or by making some provisions from
the Central exchequer we cannot get
rid of the problem because we shall
have to keep in mind the repercus-
sions in other areas. We shall have
to keep in mind what would be the
effect of Government of India’s deci-
sion on State Governments,

One observation has been made,
and rightly too, as to what would be
the overall budgetary position by
nmaking supplementary demands to
the extent of Rs, 285.76 crores. Sir,
we have made an exercise and it is
expected so far as the revenue side
is concerned there is buoyancy of
realisation and we can expect to have
larger market borrowings. Even the
foreign aid prospect is slightly better.
Keeping all these points in view it
may be possible on our part to keep
the budgeétary deficit to certain limits
and it may not be necessary and it
would not have the immediate effect
on inflation. We are also making cer-
tain exercises on the expenditure side
and if we can make these exercises

Suppl. D.G. (Genl) & 96
DEG. (Gehl) X

it may be possible for us {c see that
the deficit does not go beyond certain
limits.

Before I conclude I would like to
say that I shall have to look into the
matter regarding Andhra Bank men-
tioned by Shri Suryanarayana, I
have not get the facts readily avail-
able with me but I would like to tell
him that we shall look into the facts
and whatever needful is required
would be done. Thank you, Sir.

SHRI S. M. BANERJEE: Sir, 1
raised one issue under National Tex-
tile Corporation about the two mills
in Kanpur one of which is Laxmij
Rattan Cotton Mill. Sir, I have u
fear that Shri Ram Rattan Gupta has
made all the arrangements to go
away to Nepal. The Central Govern-
ment has already taken a deci-
sion to take over this mill. Mr.
Maurya is here, Sir, let him reply.

SHRI PRANAB KUMAR MUKHER-
JEE: My hon'ble colleague is here
and he has noted the point made by
Mr. Banerjee.

SHRI S. M. BANERJEE: I know it
has been noted. This gentleman is
going away fo Nepal. I want that
this mill be taken over gince a deci~
sion to this effect has already been
taken by the Centre.

MR, CHAIRMAN: I shall now put
the cut motions to vote,

The cut motions were put and
negatived,

MR. CHAIRMAN: The question is;

“That the respective Supplemen-
tary sums not exceeding the
amounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper be
granted to the President to defray
the charges that will come in covrse
of payment during the year ending



97  Appropruation (No. 3) SRAVANA 6, 1897 (SAKA) Appropriation g8

Bill, 1675
the 31st day of March, 1976, in res-
pect of the following demands en-
tered in the second column therecf—

Demands Nos. 12, 29, 40, 41, 59, 70,
and 71.”

The motion wag adopted.
MR. CHAIRMAN: The question is:

“That the respective excess sums
not exceeding the amounts shown
in the third column of the Order
Paper be granted to the President
to make good the excess on the
respective grants during the year
ended 31st day of March, 1978, in
respect of the following demands
entered in the second column there-
of—

Demands Nos. 1, 2, 4, 15, 18 to
21, 28, 47, 48 52, 57, 70; 72; 82; 883;
89; 104; 113; 117; 118; 126 and 133 "

The motion was adopted.

14.15 hrs,

APPROPRIATION (No, 3) BILL®*.
1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)"
Sir, I beg to move for leave to intro-
duce a Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated
Fund of India for the services of the
financial year 1975-76,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1975-76.”

The motion wag adopted.

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, I introducet the Bill.

(No. 4) Bill, 1975
I beg to movet:

‘“That the Bil] to authorise pay-
ment and appropriation of certwin
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1975-
76, be taken into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of rertain
further sums from and out of the
Consolidated Fund of India for the
services of the flnancial year 1975-
76, be taken into consideration.”

The motion was adopted.

MR CHAIRMAN: The question is:

“That clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

The motion was adopted.

Clauses 2 and 8, the Schedule,
Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI PRANAB KUMAR MUKHER-
JEE; Sir, I beg to move;

“That the Bill be passed.”
MR CHAIRMAN: The question is;

“That the Bill be passed.”

The motion was adopted.

14 18 hrs,

APPROPRIATION (No 4) BILL?®,
1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKEERJEE):
Sir, I beg to move for leave to jotro-
duce a Bill to provide for the authori.

* Published in Gazette of
dated 28-7-75.
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